RATIFIED MINUTES OF MEETING No.20/17 OF NORMS COMMITTEE-I (DES-I
SECTION) HELD ON 03.01.2017.

Please

) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concerned firm may go through the same and respond
accordingly.

(i) It is also informed that all applications/representations/reply to the Deficiency letters
etc. may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I. The
email address is: darshan.singh@nic.in and ncl.dgft@nic.in. All firms are also
requested to mail/send their present valid email addresses so that correspondences
can be made through email only.

The meeting No. 20/17 of the Norms Committee (NC-I) for the licensing year 2016-2017
scheduled to be held on 03.01.2017 under the Chairmanship of Sh. Darshan Singh, Additional
Director General of Foreign Trade to consider the applications under Duty Exemption / Remission
Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure Volume. The
following Members of the Committee were present in the meeting: -

SIL.No | Name of the representatives & | Room No. Telephone No. Department
their Designation

1. Sh. KK. Tiwari, 1A 476 23062622 DHI, U.B.

2. Sh S.K. Jain, D.O. 428A 23063321 Extn.3318 DIPP, U.B.
23063166

3. Sh. Kanwalinder Singh Sodhi, | 736A 23063802 Extn.2459 DC(MSME),N.B

Asstt. Dir. (Mech)

4. Sh K.P. Singh, Dy. DGFT 302 23061562 Extn.146 DGFT, U.B.

I - The Committee considered the individual cases of the agenda of this meeting generated through
the online system of NIC. The decisions taken thereon are as under -

CaseNo.:23/11/80-  Party Name: DAYCO VIKAS |Meet No/Date:20/80- Status:
'AL0212016 ENGINE SYSTEMS PVT.  ALC2/2016 Deferred

LTD. 03.01.2017 | |

1 HQ File RLAFile ~ |LicNo/Date:0510275970 |Defer Date: |

101/80/050/00296/AM17/  :05/23/040/00182/AM11/ 28.10.2010 14.02.2017 |

DecISIon The Committee noted that the firm’s appllcatlon has been sent to MSME on 24.08.2016 |

|

, for comments Case is deferred to 14 02 201 7

~ [Case No.:37/19/80-  |Party Name: KAMAR Meet No/Date:20/80-  |Status: |
ALC2/2014 INFRASTRUCTURE PVT  |ALC2/2016 Deferred
| LTD, 03.01.2017 ?

2 HQFile RLA File ~ [Lic.No/Date: 0310788243 Defer Date:

| [01/80/050/00471/AM1 5/ :03/94/040/00449/AM15/ 21 08.2014 114.02.2017

; DeCISIon Shri Mustaq Multam Director from the firm appeared before the Committee for
; ‘Personal Hearmg He explamed about detalls of export and lmport ltems before the Commrttee




l

Fmal remmder has been sent to the ﬁrm on 27 12 2016 Case is deferred to 14 02 2017 !

s .
i ;He was advised by the Committee to submit post hearing submissions for further examination.
%

| [CaseNo.:6122/80-  |PartyNeme:ZENITH Meet No/Date:20/80-  [Status:
| |ALc2i2014 PRECISIONPVTLTD,  ALC2/2016 Deferred |
L FUEHT PN TS 103.01.2017 ’!
'3 [HQFile RLA File " Lic.No/Date:0710106693 [Defer Date: |
" [01/80/050/00487/AM1S/ |:07/24/040/00209/AM1S/ 118.09.2014 114022017 |

|

i iDec1s10n The Committee noted that the firm’s addltlonal mformatlon dated 28.02. 2016 has been .
*sent to MSME on 10 05 2016 for comments Case is deferred to 14 02 2017

{

"%,‘c’:ééé”N’b.:“z’élisiBO- ""';’P’é’ffy’"N’é&mé?”VOﬁH"HYDRo Meet No/Date:20/80-  |Status:
- |ALC212014 PRIVATE LIMITED 1ALC2/2016 Deferred |
| L | 5 03.01.2017 ! |
4 [HQFile 'RLA File “|Lic.No/Date: e:0510391512 ?Defer Date: |
" [:01/80/050/00462/AM15/ :05/24/040/00277/AM15/ 09 10.2014 \14 022017 §

‘ rDemsnon The Committee noted that the firm’s reply dated 09.03.2016 has been sent to ‘DHI oni
| [10. 03 2016 for exammatlon and comments Case is deferred to 14 02 2017 !

i
|

" |case No.:10/22/80- fPé'r't]N'é}néféfEhloAT ‘;Meet ‘No/Date-20/80-  |Status: |
i ‘;ALC212014 EGUTSTRINGS PVT. LTD. ALC2/2016 lDeferred '
Ll 103 01.2017 | ‘
5,5 HQ File rRVLA Fie o sLlc No/Date: 0510391866 \Defer Date:

‘ 01/80/050/00491/AM1 5/ 05/24/040/00340/AM15/ 105.11. 2014 114.02. 2017

I
t
|
|
-]
t

lDec|S|on The Committee noted that the firm’s reply dated 13.01 2016 has been sent to C&PC on |
{29 01 2016 for exammatlon and comments Case is deferred to 14 02 2017

| -
|
S

(Case No.:11/25/80- = Party Name: DYNAMATIC ~[Meet No/Date:20/80-  |Status:

| |ALC2/2014 TECHNOLOGIES LIMITED, |ALC2/2016 ]Deferred
B ‘ ,03 01.2017 : |
lgs §H67FT|‘e e R  AFle . ||bic No/Date:0710106920 |Defer Date: |
‘i :01/80/050/00611/AM15/ :07/24/040/00263/AM15/ 110.11.2014 14.02.2017

a
& Demsmn : The Committee noted that the firm’s reply dated 13.01 2016 has been sent to 'MSME on ‘i
: 21 01 2016 for exammatlon and comments Case is deferred to 14 02 2017 '

| ‘Case No.23/22/80- __|Party Name: MOTHERSON Meet No/Date:20/80- “lstatus: |
g ALc2/2014 18UM| SYSTEMS LTD,, \ALC2/2016 Deferred
| 03.01.2017 r

r 'Ho Fle . . . = i RLA e .« .o \Llc No/Date:0510392129 Defer Date:

i — e

i Dec15|on The Committee . noted that the firm’s reply ‘dated 30.07.2015 ‘has been sent to C&PC on 1
! iO6 08.2015 and additional reply dated 30.09.2015 also sent to C&PC on 09.10.2015 followed by
:remmder on 1 L. 01 2016 for comments. Case is deferred to 14 02 2017

i

=

x

01/80/050/00504/AM15/ 05/24/040/00382IAM1 5/ 125.11.2014 114.02.2017 g

[ Case No.:56/2/80- |Party Name: VEEKAY  [MeetNoDate:20/80-  /Status: |
| |ALC2/2016 =V|KRAM & COLLP \ALC2/2016 \Deferred 1
| | |03.01.2017 * ;
- oe—————— e ————————————" t
ia 'HQ File RLA File §L|c ‘No/Date:08101 134835 h_Defer Date: |
% t 01/80/050/00059/AM17/ \ 08/24/040/00465/AM15/ 17.03.2015 114 02.2017 i
Z §Dec|s10n The Commrttee noted that the ﬁrm s apphcatron has been sent to MSME on 26 04 2016

== A, —ﬁi
Udyog Bhawan, ew Delhl



i Sfor comments. Caée is deferredtio—1402201_7_h - A MM

| |Case No.:53/2/80- [Party Name: ALSTOM  [Meet No/Date:20/80-  [Status: |
' |ALC2/2016 INDIA LIMITED, ALC2/2016 Rejected
. | 03.01.2017 |

- HaFile  RLAFile LicNo/Date:0310795652 | |

9 :01/80/050/00056/AM17/ :03/94/040/00060/AM16/ 130.04.2015 s

‘ §Deéi$i6rii The committee noted that firm has not replied to the deficiency (raised by DHI) sent to§

. them on 24.10.2016 followed by final reminder sent to the firm on 15.12.2016 through email and |
'decided to reject the case with direction to the firm to pay applicable custom duty with interest for |

| |EODC. ;

' |RA may take further necessary action accordingly.

. Case No.:21/14/80- [Party Name: VEE KAY ‘Meet No/Date:20/80- }Status:

. |/ALC2/2016 VIKRAM & CO LLP |IALC2/2016 Deferred
- ‘ 03.01.2017 f
| |HQFile 'RLA File Lic.No/Date:0810135377 |Defer Date: |
1 0 :01/80/050/00371/AM17/ :08/24/040/00060/AM 16/ 127.05.2015 114.02.2017 :
| |Decision: The committee noted that the firm has not replied to the deficiency (raised by MSME |
i vide UO dated 22.11. 2016 sent to the firm on 27.12.2016 through e-mail and decided to send |
e ifinal reminder to the firm to furnish reply failing which the case will be rejected without further |
' |notice with direction to pay applicable custom duty with interest of EODC. '
| |Case is deferred to 14.02.2017.

| [CaseNo.78/6/83-  [Party Name: ECOCAT  |Mest NolDate:20/80-  [Status:
ALC1/2015 INDIA PVT.LTD. ALC2/2016 Deferred
| | 03.01.2017

11 HQ File RLA File Lic.No/Date:0510394421 Defer Date: |
:01/83/050/00408/AM16/  |:05/23/040/00078/AM16/  |03.06.2015 14.02.2017

Decision: The Committee noted that the firm’s application has been sent to MSME on 26,04 2016 |
. |for comments. Case is deferred to 14.02.2017. :

i
i
|
|
|

’ f‘C‘a“é’é”NB]:"1'2'/'1§i§6; ~ |Party Name: MOTHERSON Meet No/Date:20/80- ;‘é’ta’iﬁé? ”
/ALC2/2015 'SUMI SYSTEMS LTD., 'ALC2/2016 Deferred
1 103.01.2017

12HQFile [RLAFile |Lic.No/Date:0510394802 |Defer Date: |
| [:01/80/050/00262/AM16/  |:05/24/040/00164/AM16/  03.07.2015 14.02.2017

" [Decision: The Committee noted that the firm’s application dated 15.01.2016 has been sent t
| [MSME (Chemical) on 26.04.2016 for comments. Case is deferred to 14.02.2017.

|
|
!
|
|
|
4

to|

| [Case N0.:3/10/80-  |Party Name: DYNAMATIC Meet No/Date:20/80-  |Status:
. |ALC2/2015 'TECHNOLOGIES LIMITED, |ALC2/2016 Deferred
| ' 03.01.2017 ;

[RLAFile " llic No/Date:0710108470 |Defer Date:
131.01/80/050/00200/AM16/  :07/24/040/00119/AM16/ 06.07.2015 14.02.2017 |

|

witninsay |

HQFile

Decision: The MSME has returned the cases stating that they will consider the cases of only |
MSME units. Case is deferred to 14.02.2017.

i

|

|

i

1

| r
|

“ ]
H

{ |
[ |
{ |

[ .
|

44 /Case No.:31/13/80-  [Party Name: ~ MeetNo/Date:20/80-  [Status: |
ALC212015 INJECTOPLAST PVT.LTD |ALC2/2016 Deferred |

|
|

3
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HQ File
01/80/050/00281/AM16/

;on 30 09 2016 for comments

" [Case No.:15/13/80-
ALC2/2015
|

.HQ File
1 O1/80/050/00265/AM16/

«Decusnon The commrttee

|

Import item No.1:-
Import item No.2:-

" [Case No.:60/2/80-
ALC2/2016

\
l
{
|

|
|
j 'HQ File
|
|

s
1:01 I80/050/00063/AM1 7/

16\Dec|suon The commlttee

Import item No.1:-
‘ Import item No.2:-

" [Case No.:83/2/80-
ALC212016

1

' HQFile
17 01/80/050/00086/AM17/

Dec|5|on - The Commlttee noted

“[Party Name: 'MOTHERSON Mé%?ﬁé)ﬁéi&éﬁféo- [status: |
SUMI SYSTEMS LTD. ALC212016 ‘\Approved ;
I 03.01.2017 1 ;
RLA File "~ [Lic.No/Date: 0510'3‘956675” -
:05/24/040/00199/AM16/ _ [23.07.2015

15
No 0510331853 dated 13.08. 2012 as under:-

KA may take further necessary actlon accordmgly

gNo 0510317789 dated 15.02.2012 as under:- \

RA may take further necessary actlon accordmgly

R

[03.012017 B
RLAFile  |Lic.No/Date: 0610038194 \Defer Date: |
:06/24/040/00016/AM16/ _|17.07.2015 14.022017 |

- ‘

that the firm’s reply dated 15. 09.2016 sent to 'MSME (Chemlcal)
Case is deferred to 14 02 2017

St et e ———— e —— |

"~ decided to ratlfy; the norms “on repeat basis as per there AA

1.05 Kgs/Kg content in export product. ;
On net to net basis with accountability clause. ?

Party Name: "MOTHERSON |Meet No/Date:20/80- ~ [status: |
'SUMI SYSTEMS LTD., \ALC2/2016 \Approved |
, 03.01.2017 ‘\ t
[RLA File " [Lic.No/Date:0510395077 |
:05/24/040/00196/AM16/ 24.07.2015 i »}

decnded to ratlfy the norms on repeat basis as per ‘there AA |

1.05 Kgs/Kg content in export product.
On net to net basis with accountability clause.

" [Party Name: DYNAMATIC _[Meet No/Date:20/80- " [status:
‘TECHNOLOGIES LIMITED, /ALC2/2016 Deferred |
r 03.01.2017 t

= '“‘RLA e |uc No/Date: 0710108626‘Defer Date: |
:07/24/040/00168/AM16/ 19.08.2015

'14 02 2017 ,

Declsmn ‘The MSME has retumed the cases stating ‘that they will consider the cases of onl

3 ‘MSME units. Case is deferred to 14. 02.2017.

i |

" [Case No.:1/13/80- ek
\ALC2I2016

}18 Ha File

i 01/80/050/00342/AM17/
:

-) iDec|S|on The Commlttee noted
14 10 2016 for comments Case is deferred to 14. 02 201 7

‘;'16 Case No.:1116/80-

5 §Part_yiu'a:rﬁéféARoNEti” e

~Party Name: ‘GREAT INDIA iMeet No/Date: 20/80- ‘Status ,
‘STEEL FABRICATORS ’AL0212016 kDeferred i

103.01.2017 !
rRLA File Lic. - No/Date: 3310030241 yDefer Date: {
| 33/24/040/00004/AM16/ 107.09.2015 114 02.2017 ‘;

‘that the firm’s apphcatlon “dated nil has “been sent to "DHI or on|

|
—— - i —— S ————

Status

[Meet No/Date:20/80-

] HeraaIad

é neral of Forelgn Trade
fraT/Deptt. of Cormmerce

AR ?W’FT”\’/ Govt. of India
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ALC22015 - |AEROSPACE PRANITA  |ALC2/2016 ~ [Deferred |
PPRIVATE LIMITED, 03.01.2017 | |

HQFile  |RLAFile ~ |LicNo/Date:0710108718 Defer Date: |
:01/80/050/00286/AM16/  |:07/24/040/00176/AM16/  |11.09.2015 14.02.2017 |

|

Decision: The Committee noted that the firm’s reply dated nil has been sent to MSME on|
22.02.2016 for examination and comments. Case is deferred to 14.02.2017. ’

Case No.:4/20/80- Party Name: DIAMOND ~ Meet No/Date:20/80- Status: |
ALC2/2016 METAL SCREENS (P) LTD |ALC2/2016 Deferred |
E | 03.01.2017 |

HQFile RLAFile Lic.No/Date:0710108754 Defer Date: |
:01/80/050/00447/AM17/  :07/24/040/00211/AM16/  21.09.2015 114.02.2017

|

f
;
|
f

g Decision: The Committee noted that DIPP vide UO N&.12/1067'2“0“1"6;’T'§'W7i6'“&5&;&‘0"3/6172'6'i'7';
has raised deficiency in the firm’s application and decided to send it to the firm to furnish reply:- |

1. Information in respect of SI. No. 11 & 12 of Standard Deficiency Format.

: 2. Area of export item & import item. f
|Case is deferred to 14.02.2017.

 [CaseNo.:6/20/80-  [Party Name: DIAMOND  |Mest No/Date 20/80. Status: |
' ALC2/2016 METAL SCREENS (P) LTD |ALC2/2016 Deferred |
L 5 03.01.2017 !

21HQFie RLAFile Lic.No/Date:0710108757 Defer Date: |
| [01/80/050/00449/AM17/  |:07/24/040/00204/AM16/  21.09.2015 114.02.2017 |

Decision: The Committee noted that the firm’s application dated 06.12.2016 has been sent to |
DIPP on 04.01.2017 for comments. Case is deferred to 14.02.2017. |

Case No.:22/14/80- Party Name: VEE KAY '"'”"““";'Mé‘é’i No/Date:20/80- {ét‘it’ﬁé’? ‘
] /ALC2/2016 VIKRAM & CO LLP ALC2/2016 Deferred |
L : 03.01.2017
' RLA File Lic.No/Date:0810136211 |Defer Date: |
01/80/050/00372/AM17/  |:08/24/040/00146/AM16/ 10710 2015 114.02.2017

- [Decision: The Committee noted that the firm’s application has been sent to MSME on 04.10.2016 j
| [for comments. Case is deferred to 14.02.2017. 3

22HQFile

[Case No.79/2i80- | Party Name: DYNAMATIC ~Meet No/Date:20/80- Status: |
ALC2/2016 "TECHNOLOGIES LIMITED, ALC2/2016 Deferred

| | 03.01.2017 |

HQ File RLA File Lic.No/Date:0710108868 |Defer Date:

23 :01/80/050/00082/AM17/ |:07/24/040/00197/AM 16/ 112.10.2015 14.02.2017

|

5
|
|

OIEC | |

|

| |Decision: The MSME has returned the cases stating that they will consider the cases of drilyg
i

5

'MSME units. Case is deferred to 14.02.2017. ‘

| |case No.:80/2i80- ~ |Party Name: DYNAMATIC 'Meet No/Date:20/80- |Status:
. |/ALC2/2016 'TECHNOLOGIES LIMITED, |ALC2/2016 Deferred
24 . 03.01.2017

| HQFile RLA File Lic.No/Date:0710108867 Defer Date: |
i91(89’9,59’,99°§3’:°"_"'1 71 [:07/24/040/00199/AM16/  12.10.2015 14.02.2017

- ‘fr‘!’o:"'f‘i‘?'i‘»l'kér P _SINGH
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% ‘Demsron “The MSME has returned ‘the cases statmg ‘that they will consider the cases of only
‘% !MSME units. Case is deferred to 14.02.2017.
i

1 Ease No 231 %"OTWWW x gParty Namue“AZ-Kliﬂwww Meet No/Date 20/80-W iste'tus 1
t ALC2/2015 [ENGINEERING PRIVATE ALC2/2016 tDeferred 1
& *L|MITED 03.01.2017 r |
xHQ File [RLA File ~Lic.No/Date:0910062717 Defer Date: |
01/80/050/00288/AM16/ :09/24/040/00399/AM16/ 13.10.2015 \14 02.2017 E

\

|

£25 gDeclsron The ‘committee noted | that the firm has not rephed to the defrcrency (ralsed by DHI) vide |
| |UO dated 19.09.2016 sent to the firm on 24.10.2016 through -email and decided to send fma|§
r ‘reminder to the firm to furnish reply failing which the case will be rejected without further notice |
‘\! \with direction to pay applicable custom duty with interest of EODC. Firm’s additional lnformatronr
|

|

|dated 08.11.2016 received through e-mail has been also sent to DHI on 09.11. 2016.

!

‘rCase is deferred to 14.02. 2017

" Case No.4l16/80- |Party Name:AZAD Veet No/Date:20/80-  |Status: ﬁ
| |ALC212015 [ENGINEERING PRIVATE  |ALC2/2010 Rejected |
-  |LIMITED 03.01.2017 | ';
¢ meee - |RLAFile ""”'“"rch NoDate:0810062718| |
| :01/80/050/00289/AM16/ 00/24/040/00398/AM16/ 113.10.2015 ; |
|

‘;26 jDeclsron The commrttee “noted that firm has not replled to the defrcrency (rarsed by DH|) vrde
‘, ‘ltherr U.O. dated 19.09.2016 sent to them on 24.10.2016 followed by final reminder sent to the
' \firm on 15.12.2016 through email and decided to reject the case with direction to the firm to pay‘r
; 1apphcab|e custom duty with interest for EODC. \
= |
| IRAmay take further necessary actron accordmgly z

[ R ———— e e e

" [Case No..516/80- lParty Name: AZAD "‘Wéé{‘ﬁé/’béié?z'd/‘é?)l \Statiié'“m"\
i ,AL0212015 ENGINEERING PRIVATE | ALC2/2016 Deferred 1
| | LIMITED 03.01.2017 \

27 [HQ File _ — [RLAFle DR {ch No/Date: 0910062719toefer Date: ;
z '01/80/050/00290/AM16/ :09/24/040/00400/AM16/  [13.10. 2015 114 022017 |

'r, e
| |

! gDemsron The Committee noted that the firm’s reply dated 17. 12.2016 has s been sent to DHI on
} 127 12 2016 for comments Case is deferred to 14.02.2017.

— oot e S———'

" [Case No.:25/2/80- " [Party Name: “ALSTOM 'Er(n’ééiﬁ&/ﬁé‘té‘i"zﬁéo- ~status: |
% ;ALC2I2016 'TRANSPORT INDIA ALC2/2016 ’Deferred i
LIMITED | 03.01.2017

KHQ File "~ RLAFile " ILic.No/Date:3210077724 gDefer Date: |
% :01/80/050/00028/AM17/ | :32/21/040/00079/AM16/ 119.10.2015 14.022017 |

K
E Declsron The Commlttee ‘noted that the firm’s appheet—lon has been sent to "DEIT on 26.04.2016§
{for comments Case 1s deferred to 14 02. 2017 §

[ (Case No..19/16/180- ‘Party Name AZAD Meet No/Date:20/80- Eiétﬁéi R
\ALC2/2015 'ENGINEERING PRIVATE ALC2/2016 Approved |

*‘ w LIMITED 103.01.2017 | 1

1129 'HQ File \RLA e \Llc ic.No/Date: 0910062807\ SN

!

|

‘ 01/80/050/00304/AM1 6/ ‘ 09/24/040/00430/AM1 6/ 30 10.2015 r, 1;
f|
i

lDeclsmn The Commrttee dec1ded 0 ratrfy the norms based upon wrltten recommendatrort of

/IR, P. SINGH
AV fager =»TarR
6 Deputy ‘ V'g; oral of Forelgn Trade
X\ HefaayTad
Directorate G&neral of Forelgn Trade
f3aT/Deptt. of Commerce
TR {RE BT/ Govt. of India
g
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DHI vide UO No. TSWB 3/58/2016 dated /122016 (copy sent to the firm & RA)
RA ‘may take further necessary actlon accordmgly

:01/80/050/00007/AM17/ ¥ 31/83/040/00106/AM16/ f02 11.2015 14 02. 2017 ‘

| |case No.:4/2/80- ~ |Party Name: THERMAX Meet No/Date:20/80-  Status:
' |ALC2/2016 LTD.,, ALC2/2016 Deferred
|| 5 03.01.2017 r
~3o HQFile ~ [RLAFile *|Lic.No/Date:3110065746 | Defer Date: |

: Decision: The Committee noted that the firm’s apphcatlon has been sent to DHI on 26.04.2016
5 for comments. Case is deferred to 14 02 2017

Case No.:3/20/80-  Party Name: DIAMOND  |Meet No/Date:20/80- Status:
ALC2/2016 METAL SCREENS (P) LTD ALC2/2016 Deferred

| | 03.01.2017 «

HQFile ~ RLAFile ~ |Lic.No/Date:0710108991 Defer Date:

:01/80/050/00446/AM17/ :07/24/040/00259/AM16/ iO3 11.2015 14.02.2017 x

Decision: The Committee noted that DIPP vide UO No. .12/106/2016-TSW/31 dated 03/01/2017
31| 1has raised deficiency in the firm’s application and decided to send it to the firm to furnish reply:- |

1. Information in respect of SI. No. 11 & 12 of Standard Deficiency Format, for export
items at SI. No. 1 & 2. s

2. Difference in export item at SI. No. 5 (Stainless Steel tubes) & import item at Sl. No

5 : 5 (Stainless Steel tubes) with details of manufacturing operations on import item.

|
|

Case is deferred to 14.02.2017.

| [CaseNo.:81/2/80-  |Party Name: DYNAMATIC _|Meet No/Date:20/80- Istatus: |
| ALC2/2016 TECHNOLOGIES LIMITED, ALC2/2016 Deferred

| 03.01.2017 |
HQ File RLA File L|c No/Date: 0710109012 Defer Date:
32 01/80/050/00084/AM17/ | :07/24/040/00252/AM16/  05.11.2015 14.022017

;Demsmn The MSME has returned the cases st statmg that they ‘will consider the cases of o only'
MSME units. Case is deferred to 14.02.2017.

|
|
|

~ |Case No.:27/2/80- Party Name: GODREJ & Meet No/Date:20/80- Status:
;ALC2/2016 BOYCE MFG. CO.LTD.,,  |ALC2/2016 ;Deferred
; 03.01.2017
HQ File - [RLAFIle Lic.No/Date:0310800127 | Defer Date: |
33 :01/80/050/00030/AM17/ 103/94/040/00442/AM16/ 106.11.2015 14.02. 2017 |

‘DeCIsmn The Committee decided to call the representatlve of the firm for personal hearmg in|
| the next meeting to explain the basis for import items in this case before the Norms Committee for
; ratlﬁcatlon of norms. Case is deferred to 14 02 201 7

| [CaseNo0.:2/2/80-  [Party Name: OPTIMA Meet No/Date:20/80-  [Status: |

ALC2/2016 \WIRES PVT LTD ALC2/2016 iDeferred
" | 03.01.2017 |
3 THQ File RLA File Lic.No/Date: 3410041684 Defer Date: |
| :01/B0/050/00005/AM17/ |:34124/040/00208/AM16/ 19.11.2015 114.02.2017

DeC|5|on The Commrttee noted that the ﬁrm s apphcatlon has been sent to MSME on 29 08. 2016 1
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" [for comments. Case is deferred to 14022017,

‘Case No.:14/25/80-
ALC212015

TOUBRO LIMITED
L [Hare .. - “RLAFile
. 01/80/050/00454/AM16/ :03/95/040/00567/AM16

|
|
|

1 letter sent to the firm on 24.10.2016 followed by

i
decided to allow the firm 30 days time to furnish rep

Case is deferred to 14 02. 201 7

"~ IParty Name: LARSEN &

Declsmn The Commlttee noted that the firm has not replled to the deﬁcrency (rarsed by

Meet No/Date:20/80-  Status:
ALC2/2016 Deferred
03.01.2017 .
" [Lic.No/Date:0310800343 | Defer Date: |
| [2011.2015 14.022017 |

|
|

DHI) |

final reminder sent to the firm on 15.12.2016.
1However as the firm has sought time to furnish the re

ply vide letter dated 29.12.2016, NC |
ly.

" [Case No.:22/2/80- ~[Party Name: DRIPLEX | Meet No/Date:20/80-  |Status: |
| |ALC212016 WATER ENGINEERING ~ |ALC2/2016 Deferred |
% LTD. 03.01.2017 |
36 /HQ File RLAFile “[Lic.No/Date: 0510396448 Defer Date: |

:01/80/050/00025/AM17/ :05/23/040/00352/AM16/  [27.11.2015 114.022017

Decnswn The Committee ‘noted that the firm’s appllc
for comments Case 1s deferred to 14 02 201 7

i
|
|
{
{
i

B ‘?Ea'{'se”i‘io”.”:'éiiz'"iSO-"“

atlon has been sent to MSME on 26 08 2016

[l [Party Name: DEE '"'§Meei""ﬁek'ﬁéieké'b"/ééi" [status: |
ALC212016 'DEVELOPMENT ALC2/2016 Deferred ‘
' ENGINEERS LTD. 03.01.2017
!37 HQFile ~ |RLAFile " [Lic.No/Date: 10510396636 | *Defer Date: |
" :01/80/050/00057/AM17/ :05/23/040/00394/AM16/ 116.12.2015 4. 022017 |

Declsmn The Committee noted that the firm’s reply dated 21.09. 2016 has been sent to D
deferred to 14.02.2017.

13 10 2016 for comments Case 1s

HI on?;

| gceee No..7/20/80- |Party Name: DIAMOND _ ~[Mest No/Date:20/80-  Status:
| |aLcz2018 sMETAL SCREENS (P) LTD | ALC2/2016 Deferred
03.01.2017 l |
| HQ Fle RLA File “[Lic.No/Date:0710109187 [Defer Date: |
B :01/80/050/00450/AM17/ 107/24/040/00296/AM16/ 21.12.2015 114.02.2017 |

DIPP v1de uoO
lication and dec

Declsmn The Commrttee noted that
has raised deficiency in the firm’s app

1. Information in respect of Sl. No. 11 & 12
2. Area of export item & import item.

|

| |Case is deferred to 14.02.2017.

" [Case No.:82/2/80-

No.12/106/2016- TSW/38 dated 03/01/2017
ided to send it to the firm to furnish reply:-

of Standard Deficiency Format.

| “[Party Name: DYNAMATIC - “[Meet No/Date:20/80-  Status:
ALC2/2016 TECHNOLOGIES LIMITED, ALC2/2016 Deferred

| »03 01.2017 | |
_ HQFile RLA File " [Lic.No/Date:0710109198 &Defer Date: |
39:01/80/050/00085/AM17/. :07/24/040/00325/AM16/ 23.12.2015 14.02.2017
] 1Dec|S|on The MSME has retumed the cases statmg ‘that they will consider the cases of only,

'MSME units. Case is deferred to 14.02.2017.
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~[Case No.:19/25/80-  |Party Name:  [MeetNo/Date:20/80-  [Status: |
ALC2/2015 INJECTOPLAST PVT.LTD |ALC2/2016 Deferred |

; | 103.01.2017 i
HQFile ~ [RLAFie ~ [Lic.No/Date:0610038292 Defer Date: |
- :01/80/050/00459/AM16/  |:06/24/040/00043/AM16/  |31.12.2015 14.02.2017 |

Decision: The Committee noted that C&PC vide OM No.46011/25/2011-PC-II dated 09.06.2016
provided comments. However, NC pointed out that the name of the export product is not clear and 2
also quantity mentioned in the AA is in numbers while in the comments it is mentioned in Kg.|
‘However, C&PC has not replied to the reminder sent to them on 12.09.2016 and on 15.12.2016 to|
\C&PC to expedite reply. Case is deferred to 14.02.2017. 5

| [CaseNo.:3/2580-  Party Name: MOTHERSON |Meet No/Date 20/80-  [Status:
| |ALC2/2015 SUMI SYSTEMS LTD., | ALC2/2016 Deferred |
| | 03.01.2017 |
41HQFile — RLAFle |LicNo/Date:0510397209 Defer Date: |
| :01/80/050/00443/AM16/  |:05/24/040/00487/AM16/  |06.01.2016 14.02.2017 |

- [Decision: The Committee noted that the firm’s reply dated 26.05.2016 has been sent to C&PC on |
03.06.2016 for comments. Case is deferred to 14.02.2017. f
| [CaseNo.:95/2/80-  [Party Name: PYRO ~ |Meet No/Date:20/80- Status: |
| |ALC2/2016 [ELECTRIC INSTRUMENTS |ALC2/2016 Deferred
[ \GOAPVT.LTD 103.01.2017
42/HQFile  RLAFle  |Lic.No/Date: 1710006239 Defer Date: |
| :01/80/050/00098/AM17/  :17/24/040/00100/AM16/ 07.01.2016 114.02.2017 ;
. Decision: The Committee noted that the firm reply dated 27.12.2016 received through e-mail has |
. |been sent to DIPP on 02.01.2017 for comments. Case is deferred to 14.02.201 7. ,
| [CaseNo.:72/2/80-  [Party Name: NIKHTISH  Meet No/Date:20/80- 'Esft’a‘t{:%‘:w T
i '/ALC2/2016 ENTERPRISES \ALC2/2016 Deferred
[ i 103.01.2017 ;
| e e e e i s o S R e aeree e _—
143 HQ File RLAFile Lic.No/Date:3110065873 |Defer Date: |
. [:01/80/050/00075/AM17/  |:31/83/040/00144/AM16/ 115.01.2016 114.02.2017 |

- [Decision: The Committee noted that the firm’s reply dated 01.09.2016 has been sent to MSME on |
. 109.09.2016 for comments. Case is deferred to 14.02.2017. %

| [case No..65/2i80- Party Name: DEE Meet No/Date:20/80-  [Status: |
. |ALC2/2016 'DEVELOPMENT ALC2/2016 Deferred
| [ENGINEERS LTD. 03.01.2017
44 HQFile ~ RLAFile  |LicNo/Date:0510397374 [Defer Date: |
. :01/80/050/00068/AM17/  |:05/23/040/00444/AM16/  20.01.2016 14.02.2017

| [Decision: The Committee noted that the firm’s application has been sent to DI on
| |for examination and comments. Case is deferred to 14.02.2017.

n 26.04.2016

| |caseNo.75/2180- |Party Name:DEE ~Meet No/Date:20/80-  [Status: |
. |ALC2/2016 'DEVELOPMENT ALC2/2016 Deferred |
n [ENGINEERS LTD. 03.01.2017 ; |

—

“4®HQ File RLA File Lic.No/Date:0510397391 |Defer Date: |
| :01/80/050/00078/AM17/  |:05/23/040/00442/AM16/  |21.01.2016 14.02.2017

| [Decision: The Committee noted that the firm’s application has been sent to DHI on 26.04.20 16
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t *for exammatron and comments Case 1s deferred to 14 02 2017

" [case No.85/280- |Party Name: BIO - TECH - ~ [Meet Nc?/béié{idiédf " [status: |
l |\ALC2/2016 'VISION CARE PVT.LTD lALC2/2016 (Deferred E
‘ 1‘ A ; 103.01.2017 ‘ ;
t46 \HQ File TRLA File L|c No/Date: 0810137083 1Defer Date: E»
I 01/80/050/00088/AM17/ L 08/24/040/00374/AM16/ \27 01.2016 §14 02.2017 ‘t

l R R |
\ ‘Demsmn ‘The Committee ‘noted that the firm’s applrcatlon has been sent to C&PC on 26.04. 2016 |
‘; ‘for examlnatlon and comments Case is deferred to 14 02 2017 }
" [Case No.:23/14/80- Party Name: VEE KAY "Z"Méét'ﬁ&oéfe?"z"o'/'éoi ~status: |
tALC212016 ‘:V|KRAM & COLLP !AL02/2016 Deferred 1
|| 03.01.2017 §
47 | HQ File RLA File ILic. No/Date: 0810137120 ;Defer Date: |
| 01/80/050/00373/AM17/ | 08/24/040/00340/AM16/ 103 02. 2016 ‘14 02.2017 t]

!

lDemsuon The Committee ‘noted that the firm’s appllcatron has been sent to » MSME on 04.10. 2016
for exammatron and comments Case is deferred to 14.02.2017.

e
{

01/80/050/00071/AM17/ I 05/24/040/00541/AM16/ 08.02. 2016

14 02.2017 |

| [Case No.68/2/80- “[Party Name: MINDA SILCA [Meet NoDate:20/80-  [Status: |
‘\ALC212016 [ENGINEERING PRIVATE  |ALC2/2016 Deferred |
| | LLIMITED. 103.01.2017 | |
4s[HQFie [RLAFile  [LicNo/ate: 0510397530 Defer Date: |
% l
| \

; Decrston The Committee - noted that the firm’s appllcatron has been sent to 'MSME on 26.04.2016
3for exammatron and comments Case is deferred to 14 02 201 s

|
|

" [case No.:67/2/80- " [Party Name: ECOCAT ““’"“"‘{Méé‘{”ﬁﬁ)ﬁé{éﬁ’z‘a/ga:"‘”“ Status: |
; lAL0212016 INDIA PVT.LTD. |ALC2/2016 Deferred |
| x 103 01.2017 ? ‘
49| HQ File ~ |RLAFile ILic.No/Date: 0510397548 [Defer Date: |
" :01/80/050/00070/AM17/ :05/23/040/00472/AM16/ 09.02.2016 14.02.2017 |

i

Declsmn The Committee noted that the firm’s apphcatron has been sent to , MSME « on 126.04.2016 l
!for examination and comments Case is deferred to 14 02 2017 "

|

| ICaseNo.9/5/80- “[Party Name: MACO ~ Meet No/Date:20/80- [Status: “‘t
~ |ALc2r2016 \CORPORATION (INDIA)  |ALC2/2016 Deferred |
1 PVT.LTD., 03.01.2017 ; ;
50| mafie  |RLAFle "~ Lic.No/Date: 0210206522'Defer Date: |
" :01/80/050/00158/AM17/ :02/24/040/00201/AM16/ 03.03.2016 114022017 |

|
i
i
{

‘Declsmn The Commrttee noted that the firm’s applrcatfon“has been sent to MSME on 26.04. 2016
for exammatron and comments Case is. deferred to 14 02 2017 i

A i ——— e e it

- [case No.88/2/80- |Party Name: UNIRAY  Meet 'Nbibété‘:§67éblwW Status: |
‘AL02I2016 'MEDICAL LLP \ALC2/2016 Deferred |

i  |03.01.2017 t
51 HQ File " RLAFile " [Lic.No/Date: 0310803138 |Defer Date: |
:01/80/050/00091/AM17/ :03/95/040/00950/AM16/ 08.03.2016 14.02.2017 |

Declsmn The Committee noted that the firm’s apphcatron has been sent to C&PC on 26.04. 201‘6
for exammatlon and comments Case is deferred to 14 02 2017
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~ |CaseN0.:10/5/80-  |Party Name: BHARAT Meet No/Date:20/80-  [Status:
. |ALC2/2016 'HEAVY ELECTRICALS ALC2/2016 Approved
? LIMITED 103.01.2017 ;

.~ HQFile  [RLAFile  [Lic.No/Date: 1110028195 |
52 :01/80/050/00159/AM17/  |:11/24/040/00010/AM16/  |18.03.2016 :

|

. |Decision: The committee decided to ratify the norms based on the recommendation of DHI on
| |repeat basis as requested by the firm as per AA No.1110027176 dated 17.07.2012.
| RAmay take furher necessary acton accordingly.

Case No.:5/5/80-  |Party Name: ARCELOR |Meet No/Date:20/80- Status: |
| |ALC2/2016 MITTAL DHAMM /ALC2/2016 |Deferred |
[ |PROCESSING PVT. LTD. 103.01.2017 | ;
‘ uHQ File e - RLA Fie ' §Lic.No/Date:0410161748 §Defer Date: E
| :01/80/050/00154/AM17/ :04/24/040/00252/AM16/ 123.03.2016 [14.02.2017

53 Decision: The Committee noted that DIPP representative present in the meeting has raised |
deficiency in the firm’s application as under and decided to send it to the firm to furnish reply:-

i
|

“SI. No. 4 & 5 of Standard Deficiency Letter”.

;vCase is deferred to 14.02.2017.

| [CaseNo..96/2/80-  [Party Name: DILIGENT ~ |Meet No/Date:20/80-  [Status: |

'/ALC2/2016 'SCM SOLUTIONS ALC2/2016 Deferred
ﬁ PRIVATE LIMITED 103.01.2017 f ;
HQFile _ RLAFle  [Lic.No/Date:0910063497 Defer Date: |
54 :01/80/050/00099/AM17/ :09/24/040/00749/AM16/  |05.04.2016 14.02.2017 |
| |Decision: The committee noted that the firm has not replied to the deficiency (raised by MSME |
vide UO dated 22.11. 2016 sent to the firm on 28.12.2016 through e-mail and decided to send |
final reminder to the firm to furnish reply failing which the case will be rejected without further |
nnotice with direction to pay applicable custom duty with interest of EODC. i
|Case is deferred to 14.02.2017.
| [CaseNo.:42/11/80-  [Party Name: FREEDOM  |Meet No/Date:20/80- Status:
. /ALC2/2016 'OPTHALMIC PRIVATE 'ALC2/2016 Deferred
LIMITED, 03.01.2017
55 HQ File RLAFile  |LicNo/Date:0410161852 |Defer Date: |
. :01/80/050/00315/AM17/ :04/24/040/00020/AM17/  |29.04.2016 114.02.2017

' [Decision: The Committee noted that the firm’s application has been sent to MSME (Chemical) on |
| 103.10.2016 for examination and comments. Case is deferred to 14.02.2017. 1

- [CaseNo..43/11/80-  |Party Name: TERUMO  [Meet No/Date:20/80- Status:

ALC2/2016 PENPOL PRIVATE |/ALC2/2016 Deferred
| LIMITED 103.01.2017 i
56 'HQ File RLA File 2Lic.No/Date:5310018816 EDefer Date: \
' :01/80/050/00316/AM17/ :53/24/040/00001/AM17/  103.05.2016 [14.02.2017 |

i

Decision: The Committee noted that the firm’s application has been sent to MSME (Chemical) on
| 127.09.2016 for examination and comments. Case is deferred to 14.02.2017.

57 Case No.:10/14/80-  |Party Name: VEELINE Meet No/Date:20/80- [Status:
°" |/ALC2/2016 MEDIA LTD. ALC2/2016 Deferred

11
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03.01.2017 ] ‘;

| ‘HQ File ~[RLAFile ILic.No/Date:0210206670 Defer r Date: |
| :01/80/050/00360/AM17/ :02/24/040/00011/AM17/ 110.05.2016 114.02.2017 |

5_ 'Decusmn "l:lmle'ﬂCommrttee noted that RA & firm are bemg reminded to send 4 sets of complete

s ‘\apphcatron forms to DGFT HQ for consideration of the case.
Case 1s deferred to 14 02. 2017

" case No.:22/11/80- Party Name: MOTHERSON | Meet No/Date20/80-  Status: |
. |ALC2/2016 SUMI SYSTEMS LIMITED \ALC2/2016 Deferred |
o 03.01.2017 |
%53 HQ File ‘RLA File " [Lic.No/Date: /0510398565 joefer Date: |
" :01/80/050/00295/AM17/ :05/24/040/00034/AM17/ |19.05.2016 14.02.2017 |
i

[Demsron The Commrttee noted that the firm’s applrcatlon has been sent to ) MSME (Chemrcal) on
29 08 2016 for exammatron and comments Case rs deferred to 14 02 2017

i‘Céé’é"Nd.‘:“’éli}i/éb;' " lPatyName:GB. Meet No/Date:20/80- 1Statﬁs T
| |ALC2/2016 [ENGINEERING 'ALC2/2016 Deferred
|l ENTERPRISES PVT. LTD., (03.01.2017 |

HQFile ~ [RLAFile ~ [ic.No/Date:0410161944 |Defer Date: |
59 01/80/050/00359/AM17/ :04/24/040/00034/AM17/ 119.05.2016 14.02.2017 |

; Decision: The Committee noted that RA & firm are being reminded to send 4 sets of complete
; 'apphcatron forms to DGFT HQ for consideration of the case. ;
| (Caseis is deferred to 14. 02. 2017.

| |case No.:33111/80- "{Partg}”Nér{{e:'A’"z"'A'”'o‘"""”"”“ " [Meet No/Date: 20/80-  |Status: |
‘:ALCZIZO16 [ENGINEERING PRIVATE  ALC2/2016 Deferred |
i LIMITED 03.01.2017 « |
60 oRe.. o ’“’h‘L’A"Fne’ ~ " [Lic.No/Date:0910063687 Defer Date: |
" [:01/80/050/00306/AM17/ :09/24/040/00069/AM17/ 26.05.2016 14.02.2017 |

Dec|S|on The Committee ‘noted that the firm’s appllcatron has been sent to 'DHI on 29. 082016
for exammatlon and comments Case is deferred to 14 02 201 7 :

" [Case No.:27/11/80- ~ [Pty Name: BOYSEN ~ [Meet No/Date:20/80- ‘ﬁi&“iﬁé’?’” |
ALC212016 INDIA LIMITED \ALC2/2016 Deferred

| 03.01.2017

61 ‘HQ BE: e RLA Fie [LicNo/Date:0510398668 ;Defer Date:
:01/80/050/00300/AM17/ -05/23/040/00086/AM17/ [30.05.2016 114.02.2017

Decision: The Commrttee noted that the firm’s applrcatlon has been sent to MSME on 29.08. 2016
for exammatron and comments Case |s deferred to 14 02 2017 {

" [CaseNo.iM180-  |Party Name. NETAFIM |Mest No/Date:20/80- status: |
t ALCZIZO16 IRRIGATION INDIA ALC2/2016 Deferred

PVT.LTD. 03.01.2017 i i
i62 HQ File “|RLAFile lL|c No/Date: 3410042229 | Defer Date: r
‘ 01/80/050/00274/AM17/ 3 34/24/040/00206/AM16/ |01.06. 2016 E14 02. 2017

Dec|5|on “The Committee noted that the firm’s apphcatlon has been sent to MSME (Chemrcal) on |
16 09 201 6 for exammatron and comments Case is deferred to 14 02 2017

i
x
|
{

i
K
I

1:63 %Case No.:2/11/80- \Party Name: NETAFIM gMeet No/Date:20/80- iStatus: g
"~ |ALC2/2016 IRRIGATION INDIA 'ALC2/2016 'Deferred ’;
12 o'?éi‘w’éﬁ
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HQFile ~ [RLAFile * Lic.No/Date: 3410042228 Defer Date:
:01/80/050/00275/AM17/  |:34/24/040/00280/AM16/  |01.06.2016 14.02.2017 |

a
i

i Decision: The Committee noted that the firm’s appllcatlon has been sent to MSME ( (Chemlcal) on | |
. 116.09.2016 for exammatlon and comments Case is deferred to 14 02 201 7

B
i
2

i
|

| [CaseNo.:3/11/80-  [Party Name: NETAFIM """'§K}|'éé’t"r§16‘/'tiéié‘:éoiébf  status: |

. |ALC2/2016 IRRIGATION INDIA ALC2/2016 Deferred
PVT.LTD. 03.01.2017 | |

64/HQFile " RLAFile  lLicNo/Date:3410042230 Defer Date: |
:01/80/050/00276/AM17/  :34/24/040/00312/AM16/  01.06.2016 14.02.2017 |

Decision: The Committee noted that the firm’s appllcatlon has been sent to MSME (Chemical) on |
'16 09 2016 for exammatlon and comments Case is deferred to 14 02 201 7 ’

~ [CaseNo.:26/11/80-  |[Party Name: DEE ~|Meet No/Date:20/80-  Status: |
ALC2/2016 [DEVELOPMENT ALC2/2016 Deferred |
ENGINEERS LTD. 103.01.2017 . |
65HQFle  [RLAFile ~ |LicNo/Date:0510398701 |Defer Date:
:01/80/050/00299/AM17/  :05/23/040/00101/AM17/  |01.06.2016 14.022017 |

Decision: The Committee ‘noted that the firm’s apphcatlon has been sent to DHI on 29.08. 2016f
§ for exammatlon and comments Case is deferred to 14 02 2017 x

e % poirees s i < e i oS A i

Case No.:34/11/80- Party Name: AZAD Meet No/Date:20/80-  [Status:
ALC2/2016 IENGINEERING PRIVATE :ALCZ/2016 fDeferred ;
LIMITED 03.01.2017 ; i
66 HQFile 7“{§ijfﬁle - Lic.No/Date:0910063740 | Defer Date: 5
:01/80/050/00307/AM17/ :09/24/040/00038/AM17/ 03 06.2016 ;14 02.2017 |
Decision: The Committee noted that the firm’s reply dated 08.11.2016 has been sent to DHI on;
09 1 1 2016 for exammatlon and comments Case is deferred to 14 02 2017

| Case No.:37/11/80- ~ |Party Name: AZAD {'Mé"ét"Nc’i’/’ﬁéié:éb/éb’f“"‘ié’t‘é’tﬁéi" )
. |ALC2/2016 ENGINEERING PRIVATE | ALC2/2016 Deferred
, LIMITED sos 01.2017 ,
'67 'HQ File - RLA Fle ~ [Lic.No/Date: 0910063741 Defer Date: |
| :01/80/050/00310/AM17/ 09/24/040/00037/AM1 7/ 03.06.2016 14.02.2017 |

Decision: The Committee noted that the firm’s reply dated 08.11.2016 has been sent to DHI on |
09 1 ] 2016 for exammatnon and comments. Case is deferred to 14 02 2017

’ iCase No.:1/8/80-ALC2/2016 [Party Name: DOOWON Meet No/Date:20/80-  |Status:

| AUTOMOTIVE SYSTEMS ~ ALC2/2016 Deferred
; INDIA PRIVATE LIMITED  03.01.2017 ;
'HQ File RLAFile  |Lic.No/Date:0410162024 | Defer Date:
681.01/80/050/00253/AM17/  |-04/24/040/00044/AM17/ 08.06.2016 114.02.2017

{DGCISIOTI The Committee noted that the firm’s reply dated 29.11.2016 has been sent to MSME on
06.12.2016 and firm reply also sent on 16.12.2016 for examination and comments.
Case is deferred to 14 02 2017

Case No.:31/11/80- ~ |PartyName: ASCENT  |Meet No/Date:20/80- |status:
69 ALC2/2016 TECHNOLOGIES PRIVATE ALC2/2016 Deferred

; LIMITED 103.01.2017
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% 'HQ File T o Y RLA File ~ILic.No/Date:0510398761 |Defer Date: 1
| :01/80/050/00304/AM17/ :05/23/040/00099/AM17/ §og 06.2016 114.02.2017 |

Dec|S|on The committee noted that the firm has not rephed to the def|C|ency (rarsed by DlPP)1
E ‘V|de UO dated 18.11. 2016 sent to the firm on 15.12.2016 through e-mail and decided to send1
F 1f|nal reminder to the firm to furnish reply failing which the case will be rejected without further |
‘ \noﬂce with direction to pay applicable custom duty with interest of EODC.
k ;Case is deferred to 14. 02 2017

"26’5&3&8.":3‘5/1 180-  |Party Name: AZAD iin’ééi’ﬁaio'a‘iéféd'/éﬁ- [status: |
i !ALCZI2016 ;ENGINEERING PRIVATE |ALC2/2016 Deferred

| LUMITED 103.01.2017 |

; e —— e ——————————————————— e ey [ e 2
170 LHQ File RLA File LIC No/Date 0910063787 TDefer Date:

\ 01/80/050/00308/AM17/ 09/24/040/00105/AM17/ 109 06. 2016 114.02.2017

* ‘Devc|S|on “The Committee noted that firm’s appllcatron has been sent "to DHI on 29. 08.2016 for
1 lexammatlon and comments Case is deferred to 14.02. 2017

i
r
|
t
i

ko Case No.:36/11/80- ~ [Party Name: AZAD \rMeet No/Date:20/80- *(été(ué |
| |ALC2/2016 ENGINEERING PRIVATE  |ALC2/2016 ;Deferred e
|| LIMITED 03.01.2017 t
{571 HQ File ~ |RLAFile. ' ~ [Lic.No/Date:0910063786 |Defer Date: |

01/80/050/00309/AM17/ :09/24/040/00120/AM17/ iog 06.2016 \14 02.2017 |
; rDeclsmn The Committee noted that firm’s applxcatron has been sent to "DHI on 29.08.2016 for}
1 ;exammatron and comments Case is deferred to 14 02 2017. B
" [Case No.:21/12/80- " Party Name: DIGI DRIVES |Meet No/Date:20/80- :sTt“aTtiTsmw“
x ALC2/2016 %P.LTD ALC2/2016 Deferred |
f 03.01.2017 1 g
;72 'HQ File At 'RLA Fie (Llc No/Date:0510398849 lDefer Date: |

1 :01/80/050/00337/AM17/ :05/23/040/00144/AM17/ [20.06.2016 14.02.2017 E

é lDeclsmn The ‘Committee noted that firm’s reply dated 19.11 12016 has ‘been sent to » MSME on
| |15. 12 2016 for exammatlon and comments Case 1s deferred to. 14 02 2017

|

’""%‘6556“&'&:4)‘1"’1’@0-‘” T 1Party Name: HANNING ""Er\'n‘éét"No'/iiiéiz‘ﬁ/so- {Status """ t
| |ALC2/2016 MOTORS INDIA P LTD \ALC2/2016 }Approved 1
B | 03.01.2017 ¥i
HQ Fle  [RLAI File "~ |Lic.No/Date: 34100423041 1

| 01/80/050/00277/AM17/ 34/24/040/00069/AM17/ .24 06.2016 | !{

E

DeC|S|on “The committee dec1ded o ratlfy the norms “based upon “the written comments of DIPP
v1de ID No.12/106/2016/TSW/73 dated 03.01 .2017 as under:-

‘173

)
1 Quantities of import items at Sl. No. 1 to 18 & 22 may be allowed on net to nei
basis with accountability clause.
2. Quantity of import item at Sl. No. 19 may be allowed as 1.01 Kgs./Kg. content it|
export items.

|
| i
{ %

1 3. Quantities of import items at SI. No. 20 & 21 may be allowed as 1.05 Kgs./Kg
1

1

X content in export items.
%

l
;RA may take further necessary actron accordmgly J[

“[Case No.:6/11/80- [Party ‘Name: TERUMO  |Meet No/Date: 20/80-  |Status: |
4 1
' ALC212016 |PENPOL PRIVATE LIMITED | ALC2/2016 Deferred |
14 @o ﬁr PRI5, /1<, P. SINGH
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HQFile — [RLAFle LLic.No/Date:5310019065 Defer Date: |
/01/80/050/00279/AM17/  |:53/24/040/00008/AM17/  27.06.2016 14.02.2017 |

Decision: The Committec noted that the firm’s application has been sent to MSME (Chemical) on |
29.08.2016 for examination and comments. Case is deferred to 14.02.201 7. ;

| [CaseNo.:15/11/80-  [Party Name: L& T-MHPS  Meet No/Date:20/80-  [Status: _
. |ALC2/2016 TURBINE GENERATORS | ALC2/2016 Deferred |
PRIVATE LIMITED 03.01.2017 |

75 fi%é_#iiéw " RLAFile ~ [Lic.No/Date:0310805866 Defer Date: |
:01/80/050/00288/AM17/ :03/95/040/00110/AM17/ 101.07.2016 114.02.2017 g
fDecision: The Committee noted that the firm’s application has been sent to DHI on 29.08.2016§
for examination and comments. Case is deferred to 14.02.2017. ’

i

| [CaseNo.:5/20/80-  [Party Name: DIAMOND Meet No/Date:20/80-  'Status: |
. /ALC2/2016 METAL SCREENS (P) LTD |ALC2/2016 Deferred

| | 03.01.2017 | ::

HQFile — |RLAFie  |Lic.No/Date:0710110035 Defer Date: |

:01/80/050/00448/AM17/ :07/24/040/00111/AM17/ 01.07.2016 14.02.2017 |
§76 §Decision: The Committee noted that DIPP vide UO No.12/106/2016/TSW/76 dated 03.01.2017§
has raised deficiency in the firm’s application as under and decided to send it to the firm to furnish f
reply:- "
s

|
i
|
|

1. Information in respect of SI. No. 11 & 12 of Standard Deficiency Format.
2. Area of export item & import item.

| |Case is deferred to 14.02.2017.

| [CaseNo.:8/20/80-  |Party Name: DIAMOND Meet No/Date:20/80-  |Status: |
5 '/ALC2/2016 'METAL SCREENS (P) LTD |IALC2/2016 Deferred

03.01.2017 g |
77HQFle " RIAFle  LicNo/Date:0710110044 Defer Date: |
| [01/80/050/00451/AM17/  |:07/24/040/00113/AM17/  |01.07.2016 14.02.2017 |
Decision: The Committee noted that the firm’s application has been sent to DIPP on 04.01.2017
lor comments. Case is deferred to 14.02.2017. 5

|

}

| [CaseNo.14/11/80-  |Party Name: L& T-MHPS Meet No/Date:20/80-  'Status: |
| /ALC2/2016 TURBINE GENERATORS ~ |ALC2/2016 Deferred

| PPRIVATE LIMITED 03.01.2017 | |
78 |HQ File RLA File ~ |Lic.No/Date:0310805910 |Defer Date: |
| [01/80/050/00287/AM17/  |:03/95/040/00207/AM17/  (04.07.2016 14.02.2017 |

- [Decision: The Committee noted that the firm's application has been sent to DHI on 29.08.2016
. for comments. Case is deferred to 14.02.2017. ;

| [CaseNo.:30/11/80-  [Party Name: ISGEC Meet No/Date:20/80-  |Status:

| |ALC2/2016 HITACHI ZOSEN LIMITED | ALC2/2016 Deferred

L | 03.01.2017

79 HQ File RLA File Lic.No/Date:0510398981 | Defer Date: |
/01/80/050/00303/AM17/  |:05/23/040/00178/AM17/  104.07.2016 14.02.2017 |

 [Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP)|
. vide ID Note No. dated 30.08.2016 letter sent to the firm on 14.09.2016 and decided to send ﬁnalf

Wo o B /K. P. SINGH
T

15



remmder to the firm to furnish reply farhng ‘which the case will be rejected without further notlce
\with direction to pay applicable custom duty with interest for EODC. {
. Case is deferred to 14.02.2017. E

i

" [Case No.:16/11/80- * [Party Name: PREMIER Meet No/Date:20/80-  Status: |
gAL0212016 INDUSTRIAL \ALC2/2016 %Deferred
CORPORATION LIMITED 03 01.2017
180 HQ File RLA File Lic. No/Date: 0310806089 | Defer Date: )}
01/80/050/00289/AM17/ 03/95/040/00882/AM16/ 111.07.2016 14.02.2017 |

Dec|SIon The Commlttee noted that the firm’s apphcatlon has been sent to MSME on 29.08. 2016
for exammatlon and comments Case is deferred to 14.02.2017.

l'”iceee'No.:deilsoJ " IParty Name: ISHWARI  Meet No/Date:20/80-  Status:
ALC2/2016 HEALTHCARE PVT LTD ALC2/2016 Deferred |
03.01.2017 |

81/HQ File. ~ |RLAFile " ILic.No/Date:0310806071 Defer Date: |
" 1:01/80/050/00293/AM17/. :03/94/040/00281/AM17/  |11.07.2016 14.02.2017 |

Declsfon The Commlttee . noted that the firm’s apphcatlon has been sent to MSME (Chemlcal) on
29 08 2016 for exammatlon and comments Case is deferred to 14 02 2017

i

" [Case No.:38/11/80- ~ " [Party Name: ANGIPLAST %'Meet"No/Datezzo/éof Status:

ALC212016 PRIVATE LIMITED ALC2/2016 Deferred

| 03.01.2017

oarle . RLAFle _ |LicNo/Date: :0810138263 | Defer Date: |
:01/80/050/00311/AM17/ £08/24/040/00114/AM17/ 111.07.2016 14.02.2017 |

‘DeC|5|on The Commrttee noted that the firm’s apphcatlon has been sent to 'MSME (Chemlcal) on

29 08 2016 for exammatlon and comments Case is deferred to 14 02 2017 i

“Case No..8/14/80- " |Party Name: B D Meet No/Date:20/80- @’S"tiids”{ ‘
ALC2/2016 INDUSTRIES (PUNE) PVT ALC2/2016 Deferred
LTD 03 01.2017 | |
83 HQ File e iR KFlle " Lic.No/Date: 0310806091 | Defer Date: |
| 01/80/050/00358/AM17/ 03/94/040/00236/AM17/ 11.07.2016 114.02.2017 |

rDeclsmn The Commrttee ‘noted that the firm’s apphcatlon has been sent to MSME on 129.08.201 6
for exammatron and comments Case is deferred to 14 02 201 T

Case No.:41/11/80- Party Name: PARITA  Meet No/Date:20/80-  Status: |

'ALC2/2016 STEEL PRODUCTS \ALC2/2016 'Deferred |
| 03.01.2017

84 HQ File ~ RLAFile " [Lic.No/Date: 5210041970 | Defer Date:

" :01/80/050/00314/AM17/ | :52/24/040/00028/AM17/. 25.07.2016 114.02.2017

Declsmn The ‘Committee noted that the firm’s apphcatlon “has been sent to MSME on 129.08. 2016
E for exammatlon and comments Case is deferred to 14.02.2017.

Case No.:5/14/80- Party Name.  Meet No/Date:20/80- |Status:
ALC212016 INJECTOPLAST PVT.LTD  ALC2/2016 Deferred |

i 03.01.2017 : ;
85 'HQ File RLA File " [Lic.No/Date:0610038435 Defer Date: |
| :01/80/050/00355/AM17/ :06/24/040/00015/AM17/ 09.08.2016 114.02.2017 |

Declsmn The Commrttee noted that the ﬁrm s apphcatlon has been sent to MSME (Chemrcal) on

76 = o TRE®/K. P. SINGH
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i
|

104 10.2016 for examiHation and c;n'{fnents”. Case is deferred to 14.02.20_15‘.%‘

186

{

88

|
|

89

fRA may take further necessary action accordingly.

- [Case No.:19/14/80- Party Name: EURO LABS  [Meet No/Date:20/80-  [Status:
ALC2/2016 | ALC2/2016 Deferred
| 03.01.2017

87 [HQ File RLA File Lic.No/Date:0310807003 [Defer Date:
:01/80/050/00369/AM17/  :03/94/040/00315/AM17/  |10.08.2016 14.02.2017

(Case No.24114/80-  [Party Name: PLANSEE [ Meet NolDate:20/60- [Status:

Case No.:12/14/80- Party Name: ISGEC ~ |Meet No/Date:20/80-  [Status:
ALC2/2016 HITACHI ZOSEN LIMITED  |ALC2/2016 Rejected
; 03.01.2017

HQ File RLA File LLic.No/Date:0510399393 |
:01/80/050/00362/AM17/  |:05/23/040/00223/AM17/  |09.08.2016 ; |
Decision: The committee noted that firm has not replied to the deficiency (raised by DIPP) vide |
I.D. No. dated 13.10.2016 sent to them on 24.10.2016 followed by final reminder sent to the firm |

ion 15.12.2016 through email and decided to reject the case with direction to the firm to pay
:applicable custom duty with interest for EODC.

Decision: The Committee noted that the firm’s application has been sent to MSME on 04.1 02016
for examination and comments. Case is deferred to 14.02.2017. f

[Case No.:20/14/80-  [Party Name: COTSWOLD  Meet No/Date:20/80-  [Status: |

i

ALC2/2016 ARCHITECTURAL ALC2/2016 Deferred |
'PRODUCTS (INDIA) 03.01.2017 ;
PVT.LTD. ; %

HQFile ~ |RLAFile ~ |Lic.No/Date:0310807055 Defer Date:

:01/80/050/00370/AM17/  :03/94/040/01061/AM16/ |11.08.2016 114.02.2017

Decision: The Committee noted that the firm’s repl_ydated 20.12.2016 has been sent to DIPP on
22.12.2016 for examination and comments. Case is deferred to 14.02.2017.

S e i §

ALC2/2016 INDIA HIGH ALC2/2016 Rejected

j 'PERFORMANCE 03.01.2017 g

; MATERIALS PVT LTD |

HQFile ~ |RLAFile ""'"“”"M"""”’"’"‘""'"‘"g’[‘iENE}baté:OH‘di1”62‘5{g’ T

:01/80/050/00374/AM17/ :07/24/040/00049/AM17/ 112.08.2016

Decision: The Committee decided to reject the case as the des'cri'ptiovny 'of'véxport items is very.
generic. Wastage claimed on each import item is very high viz. 3.12 Kgs/Kg. content in export
item and it is not possible to fix norms with the generic description of export items as the wastage
norms shall vary from item to item.

RA may take further necessary action accordingly.

~[Case No.:2/14/80- Party Name: HANNING ~ |Meet No/Date:20/80-  [Status:
ALC2/2016 MOTORS INDIAPLTD  |ALC2/2016 Deferred
03.01.2017 3
%0 HQ File RLA File ~ [Lic.No/Date:3410042448 [Defer Date:
01/80/050/00352/AM17/  |:34/24/040/00145/AM17/  |17.08.2016 14.02.2017 |
Decision: The Committee noted that DIPP vide UO No.12/ 106/2016-TSW/90 dated 03/01/2017},g
@Ho Tro
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'has raised deﬁcrency in the firm’s apphcatlon “and decided to o send it to the firm to furnish reply_:‘-

a1} Information in respect of SI. No. 3 of Standard Deficiency Format.
2. Details of import item at SI. No. 20 and its specific use in export item.
3. Information in respect of SI. No. 11 of standard Deficiency Format for import items at |

1
z
1
\
E
E
‘i SI. No. 16 to 20.
l

1

%
1
|
1
1
\ ase is deferred to 14 02 2017.

o E NSRS e e ]

" [case No.:13/14/80- ‘Party Name: THERMAX |Meet No/Date:20/80- Status:_ﬁw%

| |ALC2/2016 'BABCOCK & WILCOX \ALC2/2016 Approved |

t k 'ENERGY SOLUTIONS PVT. [03.01.2017 !

|| LTD |

I Ha File kRLA Fie  |LicNo/Date:3110066317| |
!

01/80/050/00363/AM1 7/

Decision: The ‘Committee decided to ratrfy ‘the norms based upon written n recommendation of DHI
vide UO No. TSWB 3(89)/2016 dated 3/1/2017 (copy sent to the firm & RA). ‘
RA may take further necessary actlon accordmgly

[
|
|
1
1

t
|
|

:31/83/040/00049/AM 17/ 31.08.2016 | i
{
‘i

—————
i -—

1{ {Case No.1514/80- |Party Name: ADVIK HI- " [Meet No/Date:20/80- Status: |
. ALC212016 TECH PVT.LTD, ALC2/2016 Deferred |
L | 103.01.2017 1 |
92 HQ File - i’RLA File " Lic.No/Date: 3110066342 [Defer Date: |
E : :01/80/050/00365/AM17/ | 31/83/040/00082/AM17/  |19.09.2016 1 14.02.2017 |

!Decnsmn . The Committee noted that the firm’s application has been sent to y MSME on 04.10.2016 k

x
i
E \for examination and comments. Case is deferred to 14.02.2017.

e ——— ﬂ_.,J

" [Case No..6/14/80- " [Party Name: BANCO " [Meet No/Date: 20/80- ﬂéféfds: il g
§ \ALC2/2016 iPRODUCTS (INDIA) ALC2/2016 Deferred |
| | 'LIMITED 03.01.2017 K

E EQ e . o . JREATIE ~LicNo/Date: te-3410042553 [Defer Date:
93 |/01/80/050/00356/AM17/  :34/24/040/00171/AM17/  [23. 09.2016 114.02.2017 \

% Decision: The Committee noted that RA & firm are bemg o reminded to send 4 sets of completeim
§ apphcatron forms to DGFT HQ for consideration of the case. %
‘Case is deferred to 14 02. 2017 B

{ Case No.:7/14/80- " [Party Name: “HANNING Wéé"(NBTbEFéEE)E&- Eﬁiﬁé l\
| ALC212016 iMOTORS INDIA P LTD \ALC2/2016 Deferred |
B i ios 01.2017 | |
5 nH’é”hi'e T RS *”fFiIA"F‘il‘e“ " [Lic.No/Date:3410042554 tDefer Date: |
94 :01/80/050/00367/AM17/ | .34/24/040/00181/AM17/  [23.09.2016 14.02.2017 |

!
| e
z

Decision: The Comnmittee noted that RA & firm are bemg ‘reminded to send 4 sets of completer
application forms to DGFT HQ for consideration of the case.
tCase is deferred to 14. 02 2017

o

" ICase No.10/20/80- |Party Name: ORIENTAL __|Meet No/Date:20/80- Status: 1‘
‘ lALCZ/2016 iCONTAINERS LIMITED 1ALC2/2016 Closed ﬁ
95| 03.01.2017 g |
" hafle  [RLAFie " [Lic.No/Date: 0310808337 I |
’ & 01/80/050/00453/AM17/ ‘ 03/95/040/00533/AM17/ 07 10 2016 B e
Ho o fR[as /K. P. <
18 osBfye ‘f;’*"
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|
|
|
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i
i

i
1
|

Decision: The Committee noted that RA, Mumbai vide its letter F.No.03/95/040/533/AM17/NO |
INORMS 11/321 dated 07.10.2016 has informed that the above mentioned AA has been issued on
\repeat basis in terms of Para 4.7.1 & 4.7.2 of HBP (Vol.IV) and decided to close the case.

;RA ‘may take further necessary actlon accordmgly

Case N0.:12/20/80-  |Party Name: SULZER ~ Meet No/Date:20/80-  [Status: |
ALC2/2016 PUMPS INDIALIMITED | ALC2/2016 Closed

. 03.01.2017

HQFile ~ RLAFle =~ |[Lic.No/Date:0310808336 | B
:01/80/050/00455/AM17/  |:03/95/040/00534/AM17/ |07.10.2016 t :

tDBCISIOﬂ The Committee noted that RA ‘Mumbai vide its letter F.No. 03/95/040/534/AM17/321 | |

|

'dated 07.10.2016 has informed that the above mentioned AA has been issued on Net to Net basusi
»|n terms of General Note 4 of Engineering Product and decided to close the case.

RA ‘may take further necessary actlon accordlngly

‘[Case N0.:13/20/80-  [Party Name: SULZER ~ Meet No/Date:20/80-  [Status: |
ALC2/2016 PPUMPS INDIALIMITED ~ ALC2/2016 Closed
| 03.01.2017
HQFile ~ RLAFle ~ [Lic.No/Date: 0310808333

; 01/80/050/00456/AM1 7/ Ik 03/95/040/00535/AM1 7/ 07 10.2016

Decision: The Committee noted that RA, Mumbai vide its letter F.No. 03/95/040/535/AM17/321
dated 07.10.2016 has informed that the above mentioned AA has been issued on Net to Net basus‘
in terms of General Note 4 of Engineering Product and decided to close the case. ‘

§RA may take further necessary action accordingly.

[Case N0.114/20/80-  [Party Name: SULZER  |Meet No/Date:20/80-  [Status: |
ALC2/2016 PUMPS INDIALIMITED | ALC2/2016 Closed
| 03.01.2017
HQ File ' ' ;RLA Fle ~ |Lic.No/Date: 0310808714 i
:01/80/050/00457/AM17/  |:03/95/040/00572/AM17/ 25102016

Demsnon The Committee noted that RA Mumbai vide ite letter F.No. 03/95/040/572/AM17/321
dated 25.10.2016 has informed that the above mentioned AA has been issued on Net to Net basis |
‘m terms of General Note 4 of Engineering Product and decided to close the case. ;
'RA may take further necessary action accordingly. ‘

| [CaseNo.:15/20/80-  [PartyName: SULZER  |MeetNo/Date:20/80-  [Status: |
ALC2/2016 PUMPS INDIALIMITED | ALC2/2016 Closed
| | 03.01.2017 |
HQ File RLA File Lic.No/Date: 0310808809 [

99!

éRA may take further necessary action accordingly.

:01/80/050/00458/AM17/ t :03/95/040/00570/AM17/ ;27 10.2016 i

Decnsmn The Committee noted that RA, Mumbai vide its letter F.No.03/95/040/570/AM17/321
dated 27.10.2016 has informed that the above mentioned AA has been issued on Net to Net basis
‘ln terms of General Note 4 of Engineering Product and decided to close the case. ?

|

' |case No.:16/20/80- Party Name: SULZER ~ |Meet No/Date:20/80- Status:
100 ALC2/2016 PUMPS INDIA LIMITED 'ALC2/2016 Closed t
, 103.01.2017 %
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'HQ File ~ |RLAFile L|C ic.No/Date: 0310808807l
;01/80/050/00459/AM17/ ‘03/95/040I00571/AM17/ 27.10.2016

Dec|S|on The Commlttee ‘noted ‘that RA ‘Mumbai vide its letter F.No. 03/95/040/571/AM17/321
;dated 27.10.2016 has informed that the above mentioned AA has been issued on Net to Net|
baS|s in terms of General Note 4 of Engineering Product and decided to close the case.

|
l
l
i
i
i
|
l

fRA may take further necessary act|on accordmgly

" [case No.:2/20/80- ~ |Party Name: DEE §|l)iéé't”r§lo/oété:édis'o-' ~ |Status:
'ALC2/2016 'DEVELOPMENT \ALC2/2016 EDeferred
f ENGINEERS LTD.. 03.01.2017 |
HQFile  |RLAFile ~Lic.No/Date:0510400372 D’efer Date: é
:01/80/050/00445/AM17/ :05/23/040/00360/AM17/ [07.11.2016 l14 022017 |

102 |

(Case is deferred to 14.02.2017.

%
lDeclswn The Committee noted that RA & firm are bemg reminded to send 4 sets of completei
lapphcatlon forms to DGFT HQ for consideration of the case. é
\Case is deferred to 14.02.2017. ‘

Case No.:11/20/80- |Party Name: PLANSEE *Meet No/Date:20/80-  |Status: ‘
'ALC2/2016 INDIA HIGH ALCZ/2016 Deferred |
E PERFORMANCE 103.01.2017 ‘
MATERIALS PVT LTD 5 i
'HQ File RLA File Lic.No/Date:0710110674 Defer Date: l
| 01/80/050/00454/AM17/ 07/24/040/00237/AM17/ 21.11.2016 14.02. 2017

Demswn The Committee noted that RA & firm are being ‘reminded to send 4 sets of complete
appllcatlon forms to DGFT HQ for consideration of the case.

[Case No.:9/20/80-  [Party Name: Meet No/Date:20/80-  Status:
ALC2/2016 INJECTOPLAST PVT.LTD |ALC2/2016 Deferred

| 103.01.2017 ; f
HQFile ~ RLAFle  ic - No/Date:0610038494 | Defer Date: |
:01/80/050/00452/AM17/  |:06/24/040/00026/AM17/ lso 11.2016 114.02.2017 |

;IjecISIon The Committee noted that RA & firm are bemg reminded to send 4 sets of complete
application forms to DGFT HQ for consideration of the case.
\Case is deferred to 14.02.2017.

|
i
{

" |Case No.:1/20/80- Party Name: MODERN Meet No/Date:20/80-  |Status: |
ALC2/2016 FLEX ELECTRICALS, ALC2/2016 Deferred
| 03.01.2017 , |
HQFile ~ |RLAFile  |Lic.No/Date: 5610005040 lDefer Date: |
:01/80/050/00444/AM17/ : :56/24/040/00036/AM17/ 09.12.2016 114.02.2017 |

104 |

(Case is deferred to 14.02.2017.

‘DGCISIOI'I "The Committee noted that RA & firm are bemg ‘reminded to send 4 sets of complete‘
apphcatlon forms to DGFT HQ for consideration of the case. '

~ |case No.:17/20/80- ~ |Party Name: AUTO coivl'ﬁ““ﬁ\‘/ié”é? No/Date:20/80- ;Status
ALC2/2016 INDIA PVT. LTD ALC2/2016 Deferred
5, | 03.01.2017 3 §
'HQ File RLA File E ‘uc No/Date:3110066492 |Defer Date: |
:01/80/050/00460/AM17/  |:31/83/040/00120/AM17/ 21.12.2016 114.02.2017 |

Demsuon 'The Commlttee noted that RA & ﬁrm are bemg remmded to send 4 sets of complete
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application forms to DGFT HQ for consideration of the case. Case is deferred to 14.02.2017, |

S.No.548
Case No. A/R-01 M/s. Decon | HQF.N0.01/80/050/00009/AM15/DES.| Lic. No. & date
Meeting No.20/17 India Plastics | RA.F.N0.31/83/040/00231/AM14 3110062832
Date: 03.01.2017 Pvt. Ltd., Pune | Request for revision of norms dt.26.02.2014

Decision: The Committee noted that the firm’s reply dated 26.11.2015 has been sent to C&PC on
09.12.2015 for examination and comments. Case is deferred to 14.02.2017.

S.No.549
Case No. A/R-41 M/s. CICB | HQF.N0.01/80/050/00016/AM14/DE Lic. No. & date
Chemicon Pvt. Ltd., | S.I
Meeting No.20/17 Bangalore RA.F.N0.07/24/040/00452/AM13 0710093506
Date: 03.01.2017 Request for fixation of norms dt.01.02.2013

Decision: The Committee noted that the DIPP has furnished its written comments vide Note No.
12/108/2015-TSW/41-A / R dated 29.09.2015. The Committee also noted that the firm has submitted a
copy of the EPCG licence vide its reply dated 16.11.2015. The Committee decided to deliberate further
onit. Case is deferred to 14.02.2017.

S.No.550
Case No. A/R-89 M/s. Freedom | HQF.No.01/80/050/00525/AM15/DE | Lic. No. & date
Ophthalmic Pvt. | S.I
Meeting No.20/17 Ltd., Hosur RA.F.N0.04/24/040/00232/AM15 0410159832
Date: 03.01.2017 Request for amendment of norms dt.03.12.2014

Decision: The Committee noted that the firm's request dated 22.06.2015 has been sent to C&PC on
06.08.2015, followed by reminder on 23.10.2015 and 11.01.2016 to expedite their comments.
Case is deferred to 14.02.2017.

S.No.551
Case No. A/R-90 M/s. Terumo [ HQF.No.01/80/050/00073/AM16/DE | Lic. No. & date
Penpol Ltd., S.I
Meeting No.20/17 RA.F.N0.53/21/040/00002/AM10 5310008377
Date: 03.01.2017 Request for fixation of norms dt.28.05.2009

Decision: The Committee noted that the firm’s reply dated 02.01.2016 has been sent to C&PC on
06.01.2016 for comments and decided to await comments. Case is deferred to 14.02.2017.

S.No.552

Case No. A/R-153 M/s. ISGEC Heavy | HQF.No.01/80/050/00102/AM16/DE | Lic. No. & date
Engineering  Ltd., | S.I

Meeting No.20/17 Yamunnagar RA.F.N0.05/23/040/00534/AM15 0510393476
Date: 03.01.2017 | Request for revision of norm at | dt.04.03.2015
import item No.1.

Decision: The Committee noted that the firm vide their letter dated 08.12.2016 has withdrawn their
request for reconsideration of the case and accordingly decided to close the case.

RA may take further necessary action accordingly.
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S.No.553

Case No. A/R-155 M/s. Transasia Bio HQF.N0.01/80/050/00489/AM15/DE Lic. No. & date
Medicals Ltd., | S.I

Meeting No.20/17 Mumbai RA.F.N0.03/95/040/00564/AM15 0310790197

Date: 03.01.2017 Request for fixation of norm dt.13.10.2014

Decision: The Committee noted that the firm's request dated 31.08.2015 has been sent to DEIT on
22.01.2016 for comments. Case is deferred to 14.02.2017.

S.No.554
Case No. A/R-11 M/s. ISGEC Heavy HQF .No.01/80/050/00358/AM16/DE Lic. No. & date
Engineering  Ltd,, S.
Meeting No.20/17 Noida, Uttar | RA.F.No0.05/23/040/00237/AM16 0510395598
Date: 03.01.2017 Pradesh Request for revision of norms dt.14.09.2015
Decision: The Committee noted that the firm’'s request dated 21.03.2016 has been sent to DHI on
28.04.2016 for comments. Case is deferred to 14.02.2017.

S.No.555

Case No. A/R-74 M/s. Atlas Copco HQF No.01/80/050/00028/AMO07/DES.| Lic. No. & date
Meeting No.20/17 (India) Ltd., Mumbai RA.F.No.03/94/040/01051/AMO06 0310375354
Date: 03.01.2017 Request fixation of norms dt.10.04.2006

Decision: The committee decided to ratify the norms based upon the written comments of DIPP vide ID
No.12/106/2016/TSW/74-AR dated 03.01.2017 as under:-

1. Export item to contain “g Nos. of compressors & 3 Nos. of Air Dryers”.
2. Import items at SI. No. 1 to 21 may be allowed on net to net basis with accountability
clause.

RA may take further necessary action accordingly.

S.No.556
Case No. A/R-87 Mis. Doowon | HQF.N0.01/80/050/00051/AM15/DES | [Tic. No. & date |
Meeting No.20/17 | Automotive RA F.N0.04/24/040/00287/AM14 0410156226
Date: 03.01.2017 Systems India | Request for revision of norms Dt.14.03.2014

Pvt. Ltd.,
Kanchipuram
Decision: The MSME has returned the cases stating that they will consider the cases of only MSME
units. Case is deferred to 14.02.2017.

S.No.557
Case No. A/R-75 M/s. Kern-Liebers HQF.N0.01/80/050/00247/AM15IDES.| Lic. No. & da@
Meeting No.20/17 (India) Pvt. Ltd., RA F.No.07/24/040/00252/AM14 0710105948
Date: 03.01.2017 \ Tumkur Request for fixation of norms dt.21.07.2014
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1.

Decision: The committee decided to ratify the norms based upon the written comments of DIPP vide
ID N0.12/106/2016/TSW/75-AR dated 03.01.2017 as under:-

Quantity of import items at SI. No. 1 & 2 put together may be allowed as 340105 Kgs. as
5.49 Kgs./kg. content in export item at SI. No. 1 after taking 1/3™ recovery from scrap
taking clue from their Advance Authorization No. 0710084702 dated 15.12.2011 ratified in
NC meeting dated 30.10.2012.

Words “3.0 x 60.0 mm” given in the description of import item at SI. No. 4 may be amended
as “3.05 x 60.0 mm”.

Quantity of import items at SI. No. 3 & 4 put together may be allowed as 72103 Kgs. as 3.97
Kgs./kg. content in export item at SI. No. 2 after taking 1/3" recovery from scrap on repeat
basis as per their Advance Authorization No. 0710084702 dated 15.12.2011 ratified in NC
meeting dated 30.10.2012.

Quantity of import items at SI. No. 5 & 6 put together may be allowed as 8467.2 Kgs. as 3.15
Kgs./kg. content in export item at SI. No. 3 after taking 1/3" recovery from scrap on repeat
basis as per their Advance Authorization No. 0710084702 dated 15.12.2011 ratified in NC
meeting dated 30.10.2012.

Import items at SI. No. 7 to 12 may be allowed as applied for being 0.75 % of FOB value of
exports.

RA may take further necessary action accordingly.

S.No.558

Case No. A/R-76

Meeting No.20/17

Date: 03.01.2017

M/s. Kern-Liebers | HQF.No.01/80/050/00686/AM0O7/DES.l | Lic. No. & date
(India) Pvt. Ltd., | RA.F.No.07/24/040/00408/AMOQ7 0710047580
Tumkur Request for fixation of norms dt.25.09.2006

RA may take further necessary action accordingly.

Decision: The committee decided to ratify the norms based upon the written comments of DIPP vide
ID No.12/106/2016/TSW/76-AR dated 03.01.2017 as under:-

1. Quantity of import item at SI. No. 1 may be allowed as applied for i.e. 21130 Kgs. as 1.01
Kgs./kg. content in export item at SI. No. 1.
2. Quantity of import item at SI. No. 2 may be allowed as applied for i.e. 990 Kgs. as 1.01
Kgs./kg. content in export item at SI. No. 2.
3. Quantity of import item at SI. No. 3 may be allowed as applied for i.e. 35452 Kgs. as 1.01
Kgs./kg. content in export item at SI. No. 3
4, Import item at SI. No. 4 may be allowed upto 2 % of FOB value of exports.

S.No.559

Case No. A/R-102

Meeting No.20/17

Date: 03.01.2017

M/s. Azad | HQF.No.01/80/050/00276/AM16/DES.| Lic. No. & date
Engineering Pvt. | RA.F.N0.09/24/040/00010/AM16 0910061984
Ltd., Hyderabad Request for fixation of norms dt.06.05.2015

Decision: The Committee noted that the firm's request dated 22.08.2016 has been sent to DHI on
07.10.2016 and firm’s additional information dated 08.11.2016 also sent to DHI on 09.11.2016 for
comments. Case is deferred to 14.02.2017.

S.No.560

Case No. A/R-103

Meeting No.20/17

Date: 03.01.2017

M/s. Azad | HQF.No.01/80/050/00256/AM16/DES.| Lic. No. & date
Engineering Pvt. | RA.F.N0.09/24/040/00009/AM16 0910061985
Ltd., Hyderabad Request for fixation of norms dt.06.05.2015
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Decision: The Committee noted that the firm’s request date
07.10.2016 and firm’s additional information dated 08.11.2016 a
comments. Case is deferred to 14.02.2017.

Iso sent to DHI

d 22.08.2016 has been sent to DHI on

on 09.11.2016 for

S.No.561

Case No. A/R-104 M/s. Azad | HQF .No.01/80/050/00404/AM15/DES.|

Lic. No. & date

Meeting No.20/17 Engineering Pvt. RA.F.No0.09/24/040/00279/AM15

0910060956

Date: 03.01.2017 Ltd., Hyderabad Request for fixation of norms

dt.12.09.2014

Decision: The Committee noted that the firm's request date
07.10.2016 and firm’s additional information dated 08.11.201
comments. Case is deferred to 14.02.2017.

6 also sent to DHI

d 22.08.2016 has been

sent to DHI on
on 09.11.2016 for

S.No.562

Case No. A/R-105 M/s. Azad | HQF.No0.01/80/050/00306/AM16/DES. |

Lic. No. & date

Meeting No.20/17 Engineering Pvt. RA.F.N0.09/24/040/00429/AM16

0910062809

Date: 03.01.2017 Ltd., Hyderabad Request for fixation of norms

dt.02.11.2015

Decision: The Committee decided to ratify the norms based upon written reco
UO No. TSWB 3/58/2016 dated /12/2016 (copy sent to the firm & RA).

RA may take further necessary action accordingly.

mmendation of DHI vide

S.No.563
Case No. A/R-106 M/s. Azad | HQF.No.01/80/050/00307/AM16/DES.I | Lic. No. & date
Meeting No.20/17 Engineering Pvt. RA.F.N0.09/24/040/00431/AM16 0910062810
Date: 03.01.2017 Ltd., Hyderabad Request for fixation of norms dt.02.11.2015
Decision: The Committee decided to ratify the norms based upon written recommendation of DHI vide

UO No. TSWB 3/58/2016 dated /12/2016 (copy sent to the firm & RA).

RA may take further necessary action accordingly.

i

S.No.564

Case No. A/R-107 M/s. Azad | HQF .No.01/80/050/00637/AM15/DES |

Lic. No. & date

Meeting No.20/17 Engineering Pvt. RA.F.N0.09/24/040/00542/AM15

0910061508

Date: 03.01.2017 Ltd., Hyderabad Request for fixation of norms

dt.08.01.2015

Decision: The Committee noted that the firm’'s reques
07.10.2016 and firm’s additional information dated 08.
comments. Case is deferred to 14.02.2017.

11.2016 also sent to DHI

t dated 22.08.2016 has been sent to DHI on

on 09.11.2016 for

|

S.No.565

Case No. A/R-114 M/s. Toshiba JSW

Meeting No.20/17 Power Systems

Date: 03.01.2017 Pvt. Ltd., Chennai

HQF .No.01/80/050/00438/AM15/DES. | Lic. No. & date
RA.F.N0.04/24/040/00060/AM15 0410158680
Request for revision of norms. dt.13.06.2014

07.10.2016 for comments. Case is deferred to 14.02.2017.

Decision: The Committee noted that the firm’s request dated 01.07.2016 has been sent to DHI on

@wo %& P. SINGH
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Deputy Director General of Forelgn Trade
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S.No.566

Case No. A/R-115 M/s. Automat | HQF.N0.01/80/050/00270/AM14/DES.| | Lic. No. & date
Meeting No.20/17 Irrigation  Pvt. | RA.F.N0.05/23/040/00199/AM14 0510362949

Date: 03.01.2017 Ltd., Delhi Request for fixation of norms. dt.20.08.2013
Decision: The Committee noted that the firm’'s request dated 17.09.2016 has been sent to MSME
(Chemical) on 07.10.2016 for comments. Case is deferred to 14.02.2017.

S.No.567
Case No. A/R-118 M/s. Veeline | HQF.No.01/80/050/00211/AM17/DES.| Lic. No. & date
Meeting No.20/17 Media Ltd., | RA.F.N0.02/24/040/00001/Am17 0210206671
Date: 03.01.2017 Kolkata Request for amendment / revision of norms. | dt.10.05.2016

Decision: The Committee noted that DIPP representative present in the meeting has raised deficiency
in the firm’s application as under and decided to send it to the firm to furnish reply:-

“Sl. No. 5 of Standard Deficiency Letter”.

Case is deferred to 14.02.2017.

S.No.568
Case No. A/R-119 M/s. Larsen and | HQF.No.01/80/050/00406/AM14/DES.| Lic. No. & date
Meeting No.20/17 Toubro Ltd., | RA.F.N0.03/95/040/00553/AM14 0310755792
Date: 03.01.2017 Mumbai Request for revision of norms. dt.28.10.2013

Decision: The Committee noted that the firm’'s request dated 10.08.2016 has been sent to DIPP on
07.10.2016 for comments. Case is deferred to 14.02.2017.

S.No.569
Case No. A/R-120 M/s. Bliss Anand | HQF.No.01/80/050/00536/AM14/DES.| Lic. No. & date
Meeting No.20/17 Pvt. Ltd., Gurgaon | RA.F.N0.05/23/040/00425/AM14 0510377954
Date: 03.01.2017 (Haryana) Request for revision of norms. dt.31.01.2014

Decision: The committee noted that clarification has already been sent to the applicant and, therefore,
no action is required at this stage. Case is deferred to 14.02.2017.

S.No.570

Case No. A/R-141 M/s GEA WESTFALIA F.N0.01/80/162/00272/AM17/DES.| | Lic. No. & date

Meeting No.20/17 SEPARATOR INDI A RLA No.03/24/040/00020/AMOQ5 0310264065

Date: 03.01.2017 PRIVATE LIMITED, Request for ratification of norms. dt.19.04.2004
MUMBAI

Decision: The Committee noted that DIPP representative present in the meeting has raised deficiency
in the firm’s application as under and decided to send it to the firm to furnish reply:-

“Sl. No. 3, 6 & 9 of Standard Deficiency Format (Export Product wise)”

Case is deferred to 14.02.2017.
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 03/01/2017 - Case No. 4/20/80 (M/s. Diamond Metal Screens
(Private) Limited (Advance Authorization No. 0710108754 dated 21.09.2015)

Firm may be asked to submit the following information:

1. Information in respect of SI. No. 11 & 12 of Standard Deficiency Format.
2. Area of export item & import item.

Norms committee may take a view
———

P pe—
o3 ’ Rl B b P p)
(S. K. Jain)
Development Officer
Norms Committee 1
DIPP No. 12/106/2016-TSW/20 dated 03/01/2017
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Department of Heavy Industry

DGFT Ref: Ratification of AAs issued to Azad Engineering, Hyderabad

Export Product: Envelop forgings (machined Turbine blades)

Import
AA No Iltem Quantity recommended #
A7910062807 Stainless Steel bar 1.56 Kg/Kg content in Export product
910062808 Stainless Steel bar 1.38 Kg/kg content in EP
910062809 Stainless Steel bar 1.84 Kg /Kg content in EP
910062810 Stainless Steel bar 1.78 Kg/kg content in EP

#considering 20% recovery from machining wastage based on Engineering drawing

submitted by applicant.

This issue with the approval of JS

Dy DGFT ,DES-I
TSWB 3/58/2016 dated /12/2016

”027—_

‘_d—//
“(K.K.Tiwari)

Industrial Adviser
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 03/01/2017 - Case No. 3/20/80 (M/s. Diamond Metal Screens
(Private) Limited (Advance Authorization No. 0710108991 dated 03.11.2015)

Firm may be asked to submit the following information:

1. Information in respect of SI. No. 11 & 12 of Standard Deficiency Format, for export
items at Sl. No. 1 & 2.
2. Difference in export item at SI. No. 5 ( Stainless Steel tubes) & import item at SI.
No. 5 ( Stainless Steel tubes) with details of manufacturing operations on import
1tem.

Norms committee may take a view
G o=

k J:—?ﬁluly

(S. K. Jain)

Development Officer
Norms Committee I

DIPP No. 12/106/2016-TSW/31 dated 03/01/2017
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 03/01/2017 - Case No. 7/20/80 (M/s. Diamond Metal Screens
(Private) Limited (Advance Authorization No. 0710109187 dated 21.12.2015)

Firm may be asked to submit the following information:

1. Information in respect of SI. No. 11 & 12 of Standard Deficiency Format.
2. Area of export item & import item.

Norms committee may take a view

-t -
-

o/';\'S.»-»)_

(S. K. Jain)

Development Officer
Norms Committee I

DIPP No. 12/106/2016-TSW/38 dated 03/01/2017
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GOVERNMENT OF INDIA £\
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:

NEW DELHI-110011: Website http://dgft.qgov.in

Subject:  Ratification of Norms against Adv. Authorization No. 1110028195 dated
18.03.2016 (for annual requirement) issued under Para 4.7 (of HBP (Vol.l) to M/s.
Bharat Heavy Electricals Limited, Bhopal — regarding.

Please find enclosed a copy of firm’s additional information dated 14.07.2016 of M/s.
Bharat Heavy Electricals Limited, Bhopal on the subject mentioned above requesting for
ratification of norms on repeat basis.

2. DHI is requested to examine the case and provide their necessary comments for
consideration of the case before NC. The case is to be re-listed in the forthcoming NC
meeting which is going to be held on 03.01.2017.

Encl.: A Copy of firm’s letter dated 14.07.2016.

Foreign Trade Development Officer
for Director General of Foreign Trade
Tel.:23061562 Ext.265

E-maii: nci.dgft@nic.in

£

\/ Sh. K.K. Tiwa,,ri, I.A., Department of Heavy Industry, Room No. 476, Udyog Bhawan,
New Delhi 110011.

DGFT ID.No.01/80/050/00159/AM17/DES—I/  Dated:

i o Yo RAT/K. P. SINGH
il { <Sg wsEeye fAsw AT
e V i Deputy Director General of Forelgn Trade
=TIk AgfAaTTTd
Directorate General of Foreign Trade
fTT/Deptt. of Cormmerce
[Y®HIR/ Govt. of India

Udyog Bhawan, New Delhi
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 03/01/2017 - Case No. 4/11/80 (M/s Hanning Motors India Pvt.
Limited ) ( Advance Authorization No. 3410042304 dated 24.06.2016)

Advance Authorisation may be ratified as under:

1.  Quantities of import items at SIL. No. 1 to 18 & 22 may be allowed on net to net
basis with accountability clause.
2. Quantity of import item at S1. No. 19 may be allowed as 1.01 Kgs./Kg. content in
export items.
3. Quantities of import items at SI. No. 20 & 21 may be allowed as 1.05 Kgs./Kg.
content in export items.
Norms committee may take a view

A
[
% TP PN
(S. K. Jain)

Development Officer
Norms Committee 1

DIPP No. 12/106/2016-TSW/73  dated 03/01/2017

A7

TPTo Yo 1T=HT/
|Sg weiaas a2
Deputy Director General T
farger =R "eifAdsrad
Directorate General of Foreign Trade
T /Deptt. of Commerge
RS HYXBIR/ Govt. of India

Udyog Bhawan, New Delhi

_:‘}/._



»u%v\’)

Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 03/01/2017 - Case No. 5/20/80 (M/s. Diamond Metal Screens
(Private) Limited (Advance Authorization No. 0710110035 dated 01.07.2016)

Firm may be asked to submit the following information:

1. Information in respect of S1. No. 11 & 12 of Standard Deficiency Format.
2. Area of export item & import item.

Norms committee may take a view

— -~
L ST
(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/106/2016-TSW/76 dated 03/01/2017
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Directorate General of Foreign Trade
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 22/11/2016 - Case No. 24/14/80 (M/s Plansee India High Performance
Materials Pvt. Ltd.) (Advance Authorization No. 0710110251 dated 12.08.2016)

The following is for consideration :

1. Description of export items is very generic namely, machined parts of Tungsten
Molybdenum & Tantalum. Firm has informed vide their letter dated g November, 2016 that
each item manufactured by them is tailor made as per the specifications given by the
customer and these are not stock and sale products.

2. Wastage claimed on each import item is very high viz. 3.12 Kgs./Kg. content in export item
and it is not possible to fix norms with the generic description of export items as the wastage
norms shall vary from item to item.

Norms committee may take a view i~ Vassion
é - [t v,' Ulb
(S. K. Jain)
Development Officer

Norms Committee 1
DIPP No. 12/96/2016-TSW/100 dated 18/11/2016

T
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 03/01/2017 - Case No. 2/14/80 (M/s Hanning Motors India Pvt.
Limited ) ( Advance Authorization No. 3410042448 dated 17.08.2016)

Firm may be asked to submit the following information:

1. Information in respect of SI. No. 3 of Standard Deficiency Format.

2. Details of import item at SI. No. 20 and its specific use in export item.

3. Information in respect of Sl. No. 11 of Standard Deficiency Format for
import items at SI. No. 16 to 20.

Norms committee may take a view

R -
AT
o\ el) 2el >
(S. K. Jain)
Development Officer
Norms Committee 1

DIPP No. 12/106/2016-TSW/90  dated 03/01/2017

o Uro fTE/K. P. SINGH
| HEeyE [Aey =aramR
Deputy Director General of Foreign Trade

QIR "AEfAKITad
Directorate General of Foreign Trade
/Deptt. of Commerce

HRBIR/ Govt. of India

SET W, 'ﬂ% fassh
Udyog Bhawan, ew Delhi
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Department of Heavy Industry

Ref : AA 3110066317 Thermax Babcock &Wilcox Pune

Export Product(EP): 1X300MW non/Pressure parts of Boiler in CKD/SKD
Condition and Pulverizer-5 Numbers

Import

[tem1,12 to 14- 1.05 Kg/kg content in EP

ltem2t06,17,18 — 1.02Kg/Kg content in EP

ltem 7 to11,15,16,19-net to net/ under GN-4 with accountability clause.

ltem 20,21 —as per C-1647
Z }b,@ii—»
(K.K.Tiwari)

This has the approval of JS
Industrial Adviser

Dy DGFT, DES-|
TSWB 3(89)/2016 dated 3/1/2017

o o E /K. 4
=9 HETS Y faaw =aarg
Deputy Director General ©

=g wEIAe e d
Directorate General of Forelgn Trade
/Deptt. of Commerce

aree AXm IR/ Govt. of India

=TT A,
uUdyog Bhawan, ew Delhl
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Government of India
Ministry of Commerce and Industry

O/o Additional Director General of Foreign Trade
Nistha Bhavan, SE wing, New Marine Lines, Church gate, Mumbai-20.

File No: 03/95/040/ 533/ AM17/NO NORMS Il\57~ V.
Date; 07.10.2016

To.,

Norms committee,

0/o. The Director General of Foreign Trade,
Udyog Bhavan, Maulana Azad Road,

New Delhi:- 110 011.

KIND ATTN SHRI HARDHANDAS FTDO-(NC-I)

Sub :- Grant of Advance authorization on Repeat as per
Para4.7.1 & 4.7.2 of HBP (Vol. 1) 2004-09.

Sir,

M/s. Oriental containers Limited. Have been granted Advance Authorization No.
0310808337 dtd 07/10/2016 The Copies of the application are not forwarded to the
Headquarters due to the following reason.

The Advance Authorization has been issued on Repeat Basis in terms of Para4.7.1 &
4.7.2 of HBP (Vol.1V) on basis of decision of Norms Committee in Meeting NO 06/80-
ALC 2/2015 dtd 22.06.2015

Yours faithfully. %

Wwo Ulo B /K. P. SINGH
=g a2z =araw
\/ Deputy Director General of Forelgn Trade

A= =R Jeiavnay
Directorate General of Foreign Trade
TS AT /Deptt. of Cornmerce
( RR BO HIRT HARBIR/ Govt. of India
T[ENIT T, 1

fasit
y dyog Bhawénr:ril Delhi
Foreign Trade Development officer i

For Additional Director General of Foreign Trade Mumbai

W vl



GOVERNMENT OF INDIA

MINISTRY OF COMMERCE
OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE,
NEW C.G.0.BLDG.. NEW MARINE LINES. CHURCHGATE. MUMBAI.400 020.

File No. 03/95/040/534/AM17 \ YA Dated 7.10.2016

To,

Norms Committee,

O/o. The Director General of Foreign Trade,
Udyog Bhavan, Maulana Azad Road,

New Delhi 110 011

Kind Attn: Shri Haradhan Das, FTDO, NC-1

. Sub: Grant of Advance Authorization of Net-to-Net basis in
terms of Para 4.7 of HBP & 4.7.2 of HBP (Vol. I) 2009-14.

Sir,
M/s. SULZER PUMPS INDIA Ltd., Mumbai, has been granted Advance
Authorization No.0310808336 dated 7.10.2016 being, forwarded to Headquarters due

to the following reasons

The Advance Authorization has been issued on Net to Net basis in terms of
General Note No.4 of Engineering Product —

Yours faithfully,

(R.R. AR)
FOREIGN TRADE DEVELOPMENT OFFICER
FOR ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE

@o ﬁo%smjeﬁ

[Sq HE = T
Deputy Director General of Forelgn Trade
=91 Tmad
Directorate General of Foreign Trade
A9 T/Deptt. of Commerge
HIRA [IFB 1R/ Govt. of India

[T g, T
Udyog Bhawan, New Delhl
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GOVERNMENT OF INDIA @)
MINISTRY OF COMMERCE

OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE,

NEW C.G.0.BLDG.. NEW MARINE LINES. CHURCHGATE. MUMBAI.400 020.

File No. 03/95/040/535/AM17 \62 | Dated 7.10.2016

To,

Norms Committee,

O/o. The Director General of Foreign Trade,
Udyog Bhavan, Maulana Azad Road,

New Delhi 110011

Kind Attn: Shri Haradhan Das, FTDO, NC- 1

Sub: Grant of Advance Authorization of Net-to-Net pasis in
terms of Para 4.7 of HBP & 4.7.2 of HBP (Vol. I) 2009-14.

Sir,
M/s. SULZER PUMPS INDIA Ltd., Mumbai, has been granted Advance
Authorization No0.0310808333 dated 7.10.2016 being, forwarded to Headquarters due

to the following reasons

The Advance Authorization has been issued on Net to Net basis in terms of
General Note No.4 of Engineering Product .

Yours faithfully,

(R.R.BO )
FOREIGN TRADE DEVELOPMENT OFFICER
FOR ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE

IR AeTiRerd
Directorate General of Forelgn Trade
/Deptt. of Commerce

HIRT HRBIR/ Govt. of India

Udyog Bhawan, New Delihl

.__gg/'
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GOVERNMENT OF INDIA

MINISTRY OF COMMERCE
OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE,
NEW C.G.0.BLDG.. NEW MARINE LINES. CHURCHGATE. MUMBAI.400 020.

File No. 03/95/040/572/AM17\ 321 Dated 25.10.2016

To,

Norms Committee,

O/o. The Director General of Foreign Trade,
Udyog Bhavan, Maulana Azad Road,

New Delhi 110 011

Kind Attn: Shri Haradhan Das, FTDO, NC-1

Sub: Grant of Advance Authorization of Net-to-Net basis in
terms of Para 4.7 of HBP & 4.7.2 of HBP (Vol. I) 2009-14.

Sir,

M/s. SULZER PUMPS INDIA Ltd., Mumbai, has been granted Advance
Authorization No.0310808714 dated 25.10.2016 being, forwarded to Headquarters due
to the following reasons

The Advance Authorization has been issued on Net to Net basis in terms of
- . -—/__-‘-_
General Note No.4 of Engineering Product

Yours faithfully,

N

(Rﬁm

FOREIGN TRADE DEVELOPMENT OFFICER
FOR ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE

(o

Wo o ie
< /K. P. SINGH
D’ee'cr e fadyr warare
puty Director General of Forelgn Trade

OIIR XS
Directorate General of Fo:élgn Trade

TR /Deptt. of Commer
HREBTR/ Govt. of India =

=,
Udyog Bhawan, New Deihi



GOVERNMENT OF INDIA

MINISTRY OF COMMERCE
OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE,
NEW C.G.0.BLDG.. NEW MARINE LINES. CHURCHGATE. MUMBAI.400 020.

File No. 03/95/040,/570/AN117\52\ Dated 27.10.2016

To,

Norms Committee,

O/o. The Director General of Foreign Trade,
Udyog Bhavan, Maulana Azad Road.

New Delhi 110 011

Kind Attn: Shri Haradhan Das, FTDO, NC- 1

Sub: Grant of Advance Authorization of Net-to-Net basis in
terms of Para 4.7 of HBP & 4.7.2 of HBP (Vol. I) 2009-14.
Sir,

M/s. SULZER PUMPS INDIA Ltd., Mumbai, has been granted Advance
Authorization No.0310808809 dated 27.10.2016 being, forwarded to Headquarters due
to the following reasons

The Advance Authorization has been issued on Net to Net basis in terms of
General Note No.4 of Engineering Product

Yours faithfully,
_y

(R.R.BORI

FOREIGN TRADE DEVELOPMENT OFFICER
FOR ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE

T~

© o Risw/k. b SINGH

ST e <F a2 =TTY
Dlrectorate General of Foreign Trade
g

/Deptt. of
IR HRBTR 7 3 COMme
/Govt. of lnc”arce

I,
Udyog Bhawan, New Delhi

”Z—/O —



GOVERNMENT OF INDIA

MINISTRY OF COMMERCE
OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE,
NEW C.G.0.BLDG.. NEW MARINE LINES. CHURCHGATE. MUMBAI.400 020.

File No. 03/95/040/571/AM§7\3 2\ Dated 27.10.2016

To,

Norms Committee.

O/o. The Director General of Foreign Trade,
Udyog Bhavan, Maulana Azad Road.

New Delhi 110011

Kind Attn: Shri Haradhan Das, FTDO, NC- 1

Sub: Grant of Advance Authorization o1 Net-to-Net basis in
terms of Para 4.7 of HBP & 4.7.2 of HBP (Vol. I) 2009-14.

Sir,
M/s. SULZER PUMPS INDIA Ltd., Mumbai, has been granted Advance
Authorization No0.0310808807 dated 27.10.2016 being, forwarded to Headquarters due

to the following reasons

The Advance Authorization has been issued on Net to Net basis in terms of
General Note No.4 of Engineering Product ——

Yours faithfully,

w

(R.ﬁ\zgm
FOREIGN TRADE DEVELOPME T OFFICER

FOR ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE

-

W o B /IK. P SINGH
De, D 1 Ll
puty Director General of Forelgn Trade
=TT TTTAa
Directorate General of Foreign Trade
Trforoy /Deptt. of Commerce
HYBTY/ Gowvt. of India

FET =r§
Udyog Bhawan, New Delhi
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NC Meeting dated 03/01/2017 - Case No. A/R-74 (M/s Atlas Copco (India) Limited)
(Advance Authorization No. 0310375354 dated 10.04.2006)

Department of Industrial Policy & Promotion
(TSW)

Advance Authorisation may be ratified as under:

1. Export item to contain “5 Nos. of compressors & 3 Nos. of Air Dryers”.
2. Import items at SI. No. 1 to 21 may be allowed on net to net basis with

accountability clause.
Norms committee may take a view —
3l e et )

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/106/2016-TSW/74-A/R dated 03/01/2017

R

@so Mo B /K. P. SINGH
sg meriaSne fady g
Deputy Director General of Forely

=g "eifaerad
Directorate General of Forsign Trade
fT/Deptt. of Commerge

IR "B/ Govt. of India

[ET "I, —T$~ asn
Udyog Bhawan, New Delhl



0. 55 /
e

'b\\\

Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 03/01/2017 - Case No. A/R-75 (M/s Kern-Liebers (India) Pvt.
Limited) (Advance Authorization No. 0710105948 dated 21.07.2014)

Advance Authorisation may be ratified as under:

L

Quantity of import items at Sl. No. 1 & 2 put together may be allowed as
340105 Kgs. as 5.49 Kgs./kg. content in export item at SI. No. 1 after
taking 1/3 recovery from scrap taking clue from their Advance
Authorization No. 0710084702 dated 15.12.2011 ratified in NC meeting
dated 30.10.2012.

o s P.

Sro fRE /S, P. SN2

@o e YT e glif.};‘?ﬁw
Director General of Forelgn '’

e HeraeTiad |

neral of Forelgn Trade

/Deptt. of Commerce

aqrRE AP/ Govt. of India
=TT I
udyog Bhawan,

Directorate Ge
AT

S i ot

2. Words “3.0 x 60.0 mm” given in the description of import item at Sl. No. 4
may be amended as “3.05 x 60.0 mm” .
3. Quantity of import items at SI. No. 3 & 4 put together may be allowed as
72103 Kgs. as 3.97 Kgs./kg. content in export item at SI. No. 2 after taking
1/3 recovery from scrap on repeat basis as per their Advance
Authorization No. 0710084702 dated 15.12.2011 ratified in NC meeting
dated 30.10.2012.
4. Quantity of import items at SI. No. 5 & 6 put together may be allowed as
8467.2 Kgs. as 3.15 Kgs./kg. content in export item at SI. No. 3 after taking
1/3 recovery from scrap on repeat basis as per their Advance
Authorization No. 0710084702 dated 15.12.2011 ratified in NC meeting
dated 30.10.2012.
5. Import items at SI. No. 7 to 12 may be allowed as applied for being
0.75 % of FOB value of exports.
Norms committee may take a view e
é‘ /us lar, b
(S. K. Jain)
Development Officer
Norms Committee 1
DIPP No. 12/106/2016-TSW/75-A/R  dated 03/01/2017
sSINGH
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NC Meeting dated 03/01/2017 - Case No. A/R-76 (M/s Kern-Liebers (India) Pvt.
Limited) (Advance Authorization No. 0710047580 dated 25.09.2006)

Department of Industrial Policy & Promotion
(TSW)

Advance Authorisation may be ratified as under:

1. Quantity of import item at SI. No. 1 may be allowed as applied for i.e.
21130 Kgs. as 1.01 Kgs./kg. content in export item at SI. No. 1.

2. Quantity of import item at S1. No. 2 may be allowed as applied for i.e. 990
Kgs. as 1.01 Kgs./kg. content in export item at Sl. No. 2.

3. Quantity of import item at SI. No. 3 may be allowed as applied for i.e.
35452 Kgs. as 1.01 Kgs./kg. content in export item at Sl. No. 3

4. Import item at S1. No. 4 may be allowed upto 2 % of FOB value of exports.

Norms committee may take a view P -
%‘ 93 et [/[_.rl 2
(S. K. Jain)

Development Officer
Norms Committee I

DIPP No. 12/106/2016-TSW/76-A/R  dated 03/01/2017

@&

o o RABS/K. P. SINGH
=g weaye fasg =ardrR
Deputy Director General or_i—om!gn Trade

TR BTfaasmad
Directorate General of Forelgn Trade
frTT/Deptt. of Cormmerce

TR AP/ Govt. of India

e, Y
uUdyog Bhawan, New Delhi
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Department of Heavy Industry

DGFT Ref: Ratification of AAs issued to Azad Engineering, Hyderabad

Export Product: Envelop forgings (machined Turbine blades)

Import
AA No Iltem Quantity recommended #
910062807 Stainless Steel bar 1.56 Kg/Kg content in Export product
910062808 Stainless Steel bar 1.38 Kg/kg content in EP
_} 910062809 Stainless Steel bar 1.84 Kg /Kg content in EP
910062810 Stainless Steel bar 1.78 Kg/kg content in EP

#considering 20% recovery from machining wastage based on Engineering drawing
submitted by applicant.

This issue with the approval of JS

‘—_/—‘/
(K.K.Tiwari)

Industrial Adviser
Dy DGFT ,DES-I
TSWB 3/58/2016 dated /12/2016

L/

wo Yo fHAEB/K. P. SINGH
SS9 HE - fas =aarR
Deputy Director General of Forelgn Trade

=TI
Directorate General of Forelgn Trade
/Deptt. of Commercge
AR HIXBHR/ Govt. of India

FEET T,
Udyog Bhawan, New Delhl
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Department of Heavy Industry

DGFT Ref: Ratification of AAs issued to Azad Engineering, Hyderabad

Export Product: Envelop forgings (machined Turbine blades)

Import
AA No Iltem Quantity recommended #
910062807 Stainless Steel bar 1.56 Kg/Kg content in Export product
910062808 Stainless Steel bar 1.38 Kg/kg content in EP
910062809 Stainless Steel bar 1.84 Kg /Kg content in EP
.| 910062810 Stainless Steel bar 1.78 Kg/kg content in EP

#considering 20% recovery from machining wastage based on Engineering drawing
submitted by applicant.

This issue with the approval of JS

‘_/
“(K.K.Tiwari)

Industrial Adviser

Dy DGFT ,DES-I
TSWB 3/58/2016 dated /12/2016

L

o Ylo B /K. P. SINGH
s geitRwes Qg =amr
Deputy Director General of Forelgn Trade

=TIk "eraaenad
Directorate General of Foreign Trade
/Deptt. of Commerge

HARXBIR/ Govt. of India

Udyog Bhawan, New Delhi
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